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Bangladesh visited India and held discussions
atseverallevels. Theissueof Chakma refugees
alsocame up. The Bangladesh side agreedto
undertake all necessary measures for
repartiation of refugees andassuredtocreatean
atmosphere of safety and security forthem. |
would like to know whether any discussionwas
held atany other level forthe measures being
taken tosendback the Bangladeshiinfiltrates.
Does the Govemment not consideritanational
problem?

SHRI SALMAN KHURSHEED: The hon.
Member's question is not related to Chakma
refugees. A discussionwas heldinregardto
Chakma refugees and itwasin this context that
the statement was given (Inferruptions)

[Englsh)

MR. CHAIRMAN : Now, there are four
Statutory Resolutions ofthe same nature. Isit
the pleasure ofthe House that we take up allthe
four Resolutionstogether?

SHRIRAM NAIK (Bombay North) : That
wouldbe better. Sir.

[ Translation]

SHRI MOHAN SINGH (Deoria) : There
should be separate discussions on the four
different resolutions. This will provide us an
opportunity to have separate discussions onthe
different problems beingfaced by the different
States. The Proclamations by the hon. Presi-
dentwere made ondifferentdates. Forexample,
there was a proclamation made on the sixth of
the month while another proclamations were
made on 16th ofthe month. twouldtherefore not
be propertotake up allthe Resolutionstogether.
{ Interruptions)

[English]

MR. CHAIRMAN : We can avoid duplica-
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in respectof U.P., M.P., Himachal
PradeshandRajasthan
tion of debate and it will save the time also.

(Interruptions)

THE MINISTER OF HOME AFFAIRS
(SHRI S.B. CHAVAN ) : Mr. Chairman, Sir,
since the points which willbe raisedduring the
debate are goingtobe the same almost, thereis
no pointin having separate discussions.

MR. CHAIRMAN : Doyou agree?
SOME HON.MEMBERS : We agree.

MR.CHAIRMAN : They willbe discussed
together. Minister may move the-Statutory
Resolutions now.

14.34 hrs.

|English]

STATUTORY RESOLUTIONS RE: CON-
TINUANCE OF PROCLAMATIONSIN
RESPECT OF UTTARPRADESH,
MADHYA PRADESH. HIMACHAL
PRADESHAND RAJASTHAN

THE MINISTER OF HOME AFFAIRS
(SHRIS.B.CHAVAN) : Ibegto move:

“That this house approves the continu-
anceinforce of the Proclamation. dated
the 5thDecember. 1992inrespectof Uttar
Pradesh.issuedunderarticle 356 ofthr
Consittution by the President, fora further
penod of six months with effectfromthe 6th
June, 19937

" Thatthis House approves the continu-
ance inforce ofthe Proclamation, dated
the 15th December, 1992 in respect of
Madhya Pradesh . issued under article
3560fthe Constitutionbythe President, for
afurtherperiod of six months with effect
fromthe 15thJune, 1993.”

“ That this House approves the continu
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ancein force ofthe Prgclamation. dated
the 15th December, 1992 in respect of
Himachal Pradesh, issued under article
356 ofthe Constitutionby the President, for
afurther period six monthswith effect from
the 15th June, 1993 "

" Thatthis House approves the continu-
ance in force ofthe Proclamation, dated
the 15th December, 1992 in respect of
Rajasthan, issued under article 356 ofthe
Constitution by the President, for a further
period of six months with effect from the
15th June 1993 "

AstheHouseis aware, the President was
pleasedto issuea Proclamation under Article
356 ofthe Constitution imposing President's
Rulein Uttar Pradesh on 6th December, 1992
Similar proclamations were issued on 15th
December. 1992 in respect of the States of
Madhya Pradesh and Rajasthan. The Legisla-
tive Assemblies of all the four States have been
dissolved

TheProclamations imposing President's
Rule in Uttar Pradesh . Madhya Pradesh .
Himachal Pradesh and Rajasthan were ap-
proved by this august House on 23rd December,
1992 and bythe Rajya Sabha on21st December,
1992 TheProclamation inrelationtothe State
of Uttar Pradesh shall cease to operate on 5-6-
1893 whereas the proclamations inrelation to
the States of Madhya Pradesh, Himachal
Pradesh and Rajasthanshall ceasetooperate
on 14-6-1993

As the hon Members are aware under
Clasuse(4)of Article 356 ofthe Constitution, a
Proclamationissued by the Presidentand duly
approved by the Parliament shall, unless re-
voked, ceaseto operate onthe expirationof a
period of sixmonths fromthe date of issue ofthe
Proclamation, providedthat ifandsooftenas a
Resolution approving the continuancein force of
sucha Proclamation is passed by both Houses
of Parliament, the Proclamation shall, uniess
revoked, continue in force for a further penod of
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Pradesh and Rajasthan
sixmonths from the date on which under this
clauseitwould otherwise have ceasedto oper-
ate

We have made a careful and critical as-
sessmentofthe situation prevailing in these four
States, to determine if elections could be heid
without any further extension ofthe period of
President's Rule. Itis found that the internal
security andthelawand order situationnthese
States, though under control, is still fragile As
the hon Members are aware, the Ayodhya
incident of 6th December 1992 hadtnggered off
achainreaction invarious parts ofthe country
including inthese four States. This hadresulted
notonly inloss of lives and properties butalso
ina general heightening of the communalten-
sion Followingthe mposition of President's
Rule in these States and the decision of the
Union Government to ban certain communal
organisations, the fall out ofthe Ayodhya inci-
dentwas contained by firm action againstcom-
munal and fundamentalist elements from both
the communities. These forces are presently
lyinglow and have not been altogether curbed.
Itis our assessmentthat, inthe event of elec-
tions being heid n these States inthe immediate
future communal passions would inevitably be
aroused by political parties leading to confron-
tation and clashes betweenthe communities
The communal divide created by the riots had
left deep scars on the psyche of the people
While sincere efforts are being continuously
madetorepairthedamageand bndgethe dmwae
any announcement of holding elections atthis
Juncture s bound to causes a set-back tothe
process of normalisation which has been setin
motion by the administration of these States

The Process oftonung up the administra-
tion and purging the administrative set up of
certain communal elements which hadtaken
roots has beeninttiated inrignt earnest inthese
States and twould require sometime beforethe
same s completed

in view ofthe obtaining position, as briefly
described by me. itis our honest assessment

]
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[Sh. S.B. Chavan] for a further period of six months with
effectfromthe

thatthe process of normalisation and consolida-
tionin these States should notbeallowedto be
affectedinthemiddle by diverting popular atten-
tionto the electoral process. Besides, thevery
process of electioneering, inthe event of elec-
tions being announced, would most certainly
arouse and incite communal passions which

could pose a grave threat to the still delicate

communal situationinthese States.

We, therefore, propose that President's
Rule in these States may be continued for a
further period of sixmonths with effect from 6th
June, 1993 in respect of Madhya Pradesh,
Himachal Pradesh and Rajasthan.

Iwould like to assure hon. Members that

_ restoration of popular rule in these States shall

not be delayed a day longerthanwhatis abso-
lutely necessary.

Sir, | solicit the approval of this august
Housetothe Resolutions moved by me.

MR. CHAIRMAN : Motions moved:

“The continuance in force ofthe Procla-
mation, dated the 6th December, 1992in
respect of Uttar Pradesh . issued under
article 356 of the Constitution by the
President, for a further period of sixmonths
with effect form the 6th June, 1993."

“Thatthis House approves the continu-
ancein force of the Proclamation , dated
the 15th December, 1992 inrespect of
Madhya Pradesh. issued under article
356 ofthe Constitution by President. for
a further period of six months with effect
from the 15th June, 1993 "

“That this House approves the continu-
ancen force ofthe Proclamation, dated
the 15th December, 1982 in respect of
Himachal Pradesh, 1ssued under article
356 ofthe Constitution bythe President,

15thJune, 1993."

"That this House approves the continu-
ancein force of the Proclamation, dated
the $5th December, 1992 inrespect of
Rajasthan, issued under article 358 ofthe
Constitution by the President, forafur-
ther period of sixmonths with effect from
the 15th June, 1993." :

SHRI RAM NAIK (Bombay North ): Sir, |
begto move myamendmenttothe Resolution
inrelation to Uttar Pradesh:

" Thatin the resolution, - -

for’ '_s.ix months" substitute “threemonths

.

Sir, Ibegto move my amendment tothe
Resolutionin relationto Madhya Pradesh

“Thatintheresolution,~

for / "six months"” substitute ‘three
months”
Sir, |begto mave my amendment to the
Resolutionin relationto Himachal Pradesh

“Thatintheresolution,—

for "six months" subslitute * three
months”

Sir, Ibegto move my amendmenttothe
Resolution inrelationto Rajasthan

“Thatintheresolution, —
for"sixmonths” substitute "three months”

SHRI SUSHIL CHANDRA VARMA
(Bhopal): Thank you, Mr Chairman Sir, oneis
greatly distressedto find thatthe Government of
India intend extending the Proclamation by an-
othersix months. Eventhe first proclamation



433  Re. Continuanceof
Proclamationin respect
under Article 356was arbitrary, unjust unfairand
undemocratic. The situation certainly varied
from Stateto State. | am sure, my colleagues
fromthe States concerned would placetheir
casein respect oftheir States. But|would like
to highlightthe circumstances under whichthe
Proclamation under Article 356 was issued in
the States of Madhya Pradesh. Thesequence
of events would show how frivolous, how unnec-
essarythe action taken by the Government of
Indiawas ! Article 356 very clearly says

“Ifthe President, on receiptofareportfrom
the Governor of a State or otherwise, 1s
satisfiedthat a situation has anseninwhich
the government of the State cannot be
carried oninaccordancewith the prowvi-
sions ofthis Constitutions, the President
may by Proclamation...”

Thereareseveral provisions Thepointis
inatthe President may issuethat Proclamation.

Whatwas the justificationto cometothe
conclusionthatin the State of Madhya Pradesh
therewas a Constitutional failure? Inorderto see
the problem inthe correct perspective, | would
I-«<e to refer tothe sequence of events which took
piace |wouldrefertothereports which were
sent by the Governor of Madhya Pradesh from
timetotimeto the Government of india

Thewholething startedwithwhat happened
in Ayodhya onthe6th of December The Gov-
ernor sends areporton 8th of December saying
that the death -toll in Bhopal or in Madhya
Pradeshdue tounabated violence forthe second
day Insuccession in various parts of Madhya
Pradesh has risento 39, about half ofthem are
reported tobein police firing. Deaths in police
firngtake placewhenthepoliceis activeandthe
law and order machineryis alert. | cansaythat
with some kind of confidence having been my-
selfincharge of lawand order, havingworked
asthe District Magistrate for six years as also
asthe Chief Secretary of the State of Madhya
Pradesh how the law and order situation
developes. Thereportsays atleast 365 persons
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wereinjured inthe violent incidents in the State
Of them, 62 policemen were injured in Bhopal
alone

When do the policemen get injured? Itis
whenthey areactiveinthe maintenance of law
andorder, Thetotal number of police personnel
injured in the State is said to be 90. Ofthe 39
deaths, 24 were in Bhopal, fourin Burhanpur
which is avery sensitive area, twoin Jawara,
eightinUjjainand onein Jabalpur. The Gover-
norhimseifadmits that curfew has beenclamped
foranindefinite penod inthe police stations of old
Bhopal. Prohibitory order have beenimposed
in29towns of Madhya Pradesh. Intheletter of
8th December, the Governor admits thatarmy
has been deployed inthe curfew bound areas of
Bhopal. Despitethat, despitetheshootatsight
orders which were given, fresh incidents of
arson, police firing stonethrowing have been
reportedin severallocalities. This does happen
whenthereis law and order problem. Nowto
tacklethe problem of continued violence inthe
States capital, the State Government decidedto
replace the District Collector of Bhopal and
Superintendent of Police. The State Govern-
mentwas not satisfied with the performance of
the District Magistrate, the Superintendent of
Police. Very curiously enough, the Governor
only two days afterthe law and order situation
developed inthe State says thatthe fact deteno-
ratinglaw and order situation of the State inthe
wake of awmde-spread acts of violence, arson,
looting and the lack of faith of the publicin the
ability of the State Governmentto stemthetide
pnmanly because political leaderships overt
and covert support to the communal
organisations seem to point out that there is
break down oftheadministrative machinery of
the State How prejudicial thewhole attitudeis.
Fromthe action and inaction onthe partofthe
State Government, . The Governorwrites two
days afterthe situation developed, the kind of
situationthat | have referredto, thatthe Govemn-
mentofthe State cannot be carned outin accor-
dancewiththe provisions ofthe Constitution of
India. Hence it is recommended that Your
Excellency, the President ofIndia, should pro-
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claimthe President's rule under Article 356 of
the Constitution of India and dissotvethe State
Legislature Thisis aletter fromthe Governor
onthe 8th of December

I represent Bhopal constituency inthe Lok
Sabha Iwas myselfpresentinthecitywhenthe
law and order situation developed. Onthe6th
evening we received reports about what hap-
pened atAyodhya Bhopalwas absolutelyquiet
Nothingwas happeningthere | myseifreturned
from outside atabout one inthe morning and
Bhopalwas quiet Therewas nolawandorder
situationinthe city atail Eveninthe morning,
parents senttheir childrento school. therewere
buses piying on the streets of Bhopal itwas
absolutely quiet Suddenly, |donotknowwhat
happened. inthe afternoon there were these
cases-arson, looting. kilkngand alithat Bhopal
is not a city which has a history of communal
tensionorcommunalviclence. Butitsuddenly
developed |madeastatementthatnotingwas
being engineered by outside peoplewho were
not interested :n the continuance of the BJP
Government inthe State ofMadhya Pradesh

The Governor shoots offanother lettertwo
days after December 8 He says that acts of
violence. arson looting continue inBhopal The
deathtollhasgone upto62 rtisafact. Itcannot
bedenied Ittakestimetoget control overthe
situation | have handled the law and order
situation many times in my career as District
Magstrate. itis notthat something happens and
that t would be controlledwithin halfan houror
twohours Thetotal number of deaths reported

Nine deaths were reported in Ujjain ; four
in Burhanpur: three in Khargon; one each at
some other places. Look atwhatthe Governor
himself says. “Total number of arrested per-
sons isreportedtobee 5,000 Ifthe State Gov-
ernmentwas not aliveto its responsibility do
youthinkthattheywould havetaken suchstrong
steps astoput behindbars. 5,000 persons?The
Governorwrites Several acts of arson, violence
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and llooting rocked new Bhopal area yesterday

Yesterdaythe districtadministration extended
curfew in all the three police stations of New
Bhopal. Indore was relatively quiet, on the first
two days. Despite curfew, violence eruptedin
onearea ofthe city yesterday, resultingin one
deathand injuriesto 12 persons. The Governor
in this letter concedes that more columns of
army and polices forces had beenrequisttioned
inBhopal Thisis his letterwrittentwo days after
hewrotethefirst letter.

Hewrtes athird letteronDecember 13 The
Union Government intheirwisdomissuesthe
proclamation uddner Section 356 | donot know
what convinced them during this penod of six or
seven days, asto motivatethemto pass that
order The 3rdletter of December 13 says that
the deathtollin group clashes and poiice firning
in various parts ofthe State reached 125 onthe
13th moming. Itwas ali subsiding "The break
up ofthe deaths as distnbuted among different
cities was Bhopalwas leading with 100 Upain
with Swhich is avery sensitivearea jKhargon
with 9, Burhanpurwith frve, noincident at Jabalpur.
Indore, Neemach, etc which are very sensitive
otherwise Onthe night of 11th December police
had to resort to finng in Khargon to controi
clashes between two groups "Allthe actions
thatwere possiblewere being taken by the State
Government. One \"SAF jawan was killed in
Govindpun a locality in Bhopal Thearmy had
surrounded the areas and combingup opera-
tions were imdertaken. 1954 rioters were ar-
restedtill 12th December " The Governor him-
seif explains all these steps that were taken by
the State Government \The army raided the
farm house at about six kilometers from Bhopal
onRaisenRoad Thearmywas alertand active
Itarrested a number of persons and recovered
alarge quantity of arms and ammunition. Ac-
cording to eyewitness account narrated by the
Press, the miscreants exchanged firewith the
army inwhich some ofthemwere killed. Itwas
allpre-planned.

Iwould not liketo say very clearly —I do not
havethe proofto say—astowhowereengineer-
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ing all this. But, it is certainly not the State
Government. The Governor himself says that
this kind of happening strengthens his convic-
tionthatthe spate oftroubles leadingto incalcu-
lable loss of life and property is the handmwork of
well —organised andwell — planned strategy of
ant—national elements. This iswhatthe Gover-
norwrites, Inthemeantime, the Union Govern-
mentimposed a ban on certain organisations
TheGovernorwrites thatwiththe reported state-
ment ofthe ChiefMinister Shri Sunderal Patwa
thatthe decisionofbanningthe RSS and VHR
was unfortunate, the State Governments cred-
‘bility to  sincerely implement the Centre’s
direction inthe matter is under a cloud He is
assuming alithesethings, he s justimagining
and not citing a single instance ofthe Govern-
menttryingtoviolatethedirectionsissued by the
Union Government. The Governor admits that
ShriLokender Singh who was BJP MP from
Santawas arrested onthe 8th of December . Shni
Ramjanand Singh. MLA, Janata Dal was ar-
rested at Satna on 8th December; Shn Yogendra
Rana former MLA BJP and Shri SevaRam
Gupts. former MP, BJP were arrested atMorena
onthe 9th of December

15.00 hrs.

They are our own people inthe party they
are MLA's and MPs, yet action was taken
againstthem

The Governor forther write "Itis significant
tomentionthat BJP in Bhopal. (henowrefersto
me.) Shn SushiChandra Verma. I1s reportedto
havedescribed the present notin Bhopalas a
politicalgame.” | shall prove after some time
how andwhy itwas a political game engineered
bysomeaother party At theendhesays “Ihave
reasons to be convinced thatthere should notbe
any further delay in imposition of President’s
rule according to Article 356 ofthe Constitution
" What arethe reasons which convinced the
Governor, | do not know. These arethefacts of
thecass

On 15th the proclamationwas issuedand
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on 18thitwas ratified by the Parliament. Now, |

willcometothelegalissues howthefirstorder

was wrong and why itis not necessary to extend

the proclamation which was issued earlier

Ihave already read Article 356 Itis some-
times contended that the satisfaction of the
Presidentis beyond judicial review. Article 361
of the Constitution of India 1s relied upon to
contendthatthe president orthe Governor ofthe
State cannot be made answerable to any court
forthe exercise and performance ofthe power
and duties oftheir Offices orforany actdone or
purported to be done by them !n exercise and
performance of their powers and under the
Constitution Itisalsoarguedthattheministenai
adwvicetenderedtothe President by the Counci!
of Ministers or the Union Cabinet cannotalso be
inquired into by a Courtoflawas Article 74(2) of
the Constitution disables the Court from making
any inquiry mnto nature cfcontents ofthe minis-
terial advicetothe President Ifthis provisicn
hadnotbeenthere wewould haverequestedthe
Home Ministerto lay onthe Tabie ofthe House
what kind of advice was given by the Union
Cabinettothe President asking him to issue
proclamation under Article 356

Clause 5 of Article 356 ofthe Constitution
astt standstoday hadbeen substtutedbythe
Constitution (Forty Fourth Amendment) Act.
1978 nplace ofthe earlier clause inserted by the
Constitution( Thirty Eight Amendment) Act, 1975
Iam saying this because the High Court of
Madhya Pradesh has quashedtheorder passed
by the President. Of course, the matteris sub
Judice. Itis pending beforethe Supreme Court
Letus seewhat will be the final outcome ofthe
appealthat has been filed

Theonginal clause, which sought tobarthe
judicial review of proclamation under Article
356 0n any ground, reads as under

“Notwithstanding anything inttus Consti-
tution the Satisfaction of the President
mentioned in Clause(1)shallbefinal and
conclusive and shall notbe questionedin
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any Courton anyground.”

This has been done away with by the Forty
Fourthamendment and, therefore, the satisfac-
tion of the President as has been held by the
Madhya Pradesh High Court—is subjectedto
judicial review.

Theother connected Articles, whichcanbe
readas aid forconstruction and interpretation of
Article 356, are Articies 355and 365. Article 355
says.

“It shall bethe duty ofthe Union to protect

every State against external aggression '

and internal disturbance andto ensurethat

~ theGovernment of every Stateis camed on
inaccordance with the provisions of this
Constitution.”

Article 365says

“Where any State has failed to complywith
ortogiveeffecttoany directions giveninthe
exercise of the executive power cf the
Union under any ofthe provisions ofthis
Constitution, it shall be lawful for the Presi-
dentto hold that a situation has arisenin

- whichthe Government ofthe State cannot
becarried onin accordancewith the provi-
sions of this Constitution.”

This has not happened.

Sir, Article 356 ofthe Constitution is open
to judicial review. It can be declared wholly
extraneous, irregular and irrelevant —tothe
purpose forwhich the power under Article 356 of
the Constitution has been conferred by the Con-
stitution, If the Union government is unableto
establish a reasonable nexus between therea-
sons disclosed for the Proclamation and the
satisfaction the President. There cannotbeany
—sweeping or drastic power conferred on the
President under Article 356 ofthe Constitution
for imposing the Presidential rule in a Stateand
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dissolving its Assembly.
15.01hrs.
(SHRI TARA SINGH inthe Chair)

It mayalso be noted, as a legal position, that
as the bar to judicial review imposed by the
foregoing Clause(5)in Article 356 of the Consti-
tutionwas repealed by Forty Fourth Amendment
Act, itis quite obvious thatthe proclamationis
opentojudicial reviewontheground ofillegality,
irrationality, impropriety or mollified or in short,
ontheground of abuse of power.

Article 356, authorises senous inroads into
the principles of federation. This is hitting atthe
very root of our Constitution. | would nowtake
you backtothe discussion whichtook placein
the Constituent Assembly when this Article was
finalised. ShriB. Shiva Raoin his famous book,
'Framing of India’s Constitution’ at page 10and
11 hastraced thehistory ofthe debates inthe
Constituent Assembly on the provisions of
Article 356 ofthe Constitution, whichwas then
Article278. Issues Relating to asituationina
Statewherethereis a break down of Constitu-
tional provisions, the respective roles ofthe
Governorand the Union Government and the
functions and powers to be exercised by them,
evoked considerablediscussioninthe Drafting
Committee.

"Inthe longand lively discussion onthose
article, anxiety was voiced by some members
lestinthe name of an emergencythereshould
beinroads into the autonomy oftheunits. Shri
H. V. Kamath was critical ofthe position likely
to be create®bythese amendments, sincethe
President could thereby intervene in a State
evenwithout athreat to peace and order, onthe
ground thatthe Govemnment of the State could
not be carried on in accordance with the provi-
sions ofthe Constitution. The President’s inter-
vention shouid not beinvoked, the leamed Mem-
ber, Shri Kamath agreed. "On the pretext of
resolving a ministerial crisis or of reforming
mal—administration in aState. Evenassuming
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that the Government of Indiathoughtthatthe
admunistration in the State was not upto the
mark. the solution did not liein issuing a Proc-
lamation under Article 356", “Shri Sibbanlal
Saxena supportedthisview ShriKamath, said
the article would reduce the provincial au-
tonomytoafarce” Thisis preciselywhathas
happened

“ShriHndayanath Kunjru also saw some
danger ir the misuse ofthe power under Article
356 ofthe Constitution Accordingto him, ifthe
powers were giventothe Centretointervenein
a State it wouidcreate sericus discontent. such
acts would be impression “nothing but the
undiluted autocracycfthe Centre ”

Dr Ambedhkar, himself more or less
agreedvaiththis bvieu While defending the pro-
ssion he expressed the viewthat before sus-
pendingthe Government ofa State theCentral
Sovernment should firstgive awarningtothe
stateconcerned !tthewarning fails the centre
should or2er aneiection. allowingthe people of
the Stateto settle matters themselves ~ Itwas
only whenthose remedies falledthat the Presi-
dentwould resortto the power of imposition of
Fresident s Rule The Assemblythen accepted
the provisions cnthe premises, as explained by
U+ Amredkar thatthe Union action under the
Articie must not be aninvasionon provincial
autonomy Dr Ambedkar even acceptedthat
such an Article will never be called into
operation andthat twouldremain a dead letter
inthevorkingofthe Constitution for merethan
A0 years however we findthatthis Articlewas
resortedto by the Union Government onmore
than&8occasions The State Governmentwere
dissolved most arbitrarily to suit the conve-
nience ofthe Government of India

“Incidents ofvarying magnitude of arson
looting and killings, as a reaction to Mgsjid
demolition at Ayodhya had disturbed several
parts ofthe country, givingrise to necessity of
gearing up the law and ordermachinery. inthe
affected Statestorestore peace and harmony
Thiswas sointhe State of MadhyaPradeshand
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also in other States like Gujaratand Maharashtra
There is no material produced before the
country to support the imposition of the
President’s rule only inthe State ruled by BJP
Himacha! Pradesh, wherethe BJF ruled and
where. therewereno disturbances whatsoever
ofthetypes describedto havetakenplaceinthe
State of MadhyaPradesh the imposition ofthe .
President’s rulewas wholly unjustified There
wasnooccasiontoraise any inference offailure
of constitutional machinery even under Article
365 ofthe Constitution The Governor himseif
saicthalv/henthebanorder wvasissued certain
arres's were made Itdid not make any differ-
ence s¢farzsMadhyaPradesh s concerned
anc 2inswin other Stateswhetherthe EJP was
rulngthere o the Congresswas rulingin Delh
itaid not make anv difference The Government
ofindiaissuedorders forbar andthoseorders
werz carred out |havea personalkroviedae of
that Therawas no question of disobeyingor
disrespechnatheordersissued by the Gavern-
mentc nita Inthereports oftne Governoraiso
asisa:dezruer thereisnoscesfcaiiegation
of aliegea deeds or misdeeds ofthe State Gov-
ernment = carrving ouf the arect.ons of the
Union Gevernment

Nerewvworsening of law and or 22r situation
in a State ouetosudeen outoreak cf viclence
does not called for extreme step of mpositicn of
Presigent sruie Incapacity ar helplessness of
aStatetomestathreatto public order of peace
isnotapermissibiegrounc unlessiiresu'tsin
total paraiysis ofthe Government of the State
Thishas nothappened The Governmentwas
working 4l steps weretakento centrol thelaw
andorder situation Lawand crderwas brought
under control. Armywas called inthe sensitive
cties of MadhyaPradesh. like Jabalp.r Raipu?
Gwalior Where, therewas almost rnolaw and
order problem The duty of the Gowvt 1s not
discharged only by proclaiming Fresident s
rule IftheGovernmentofindiafeltthatthe Siate
Government of Madhya Pradesh or of other
States werenot athnguptothe mark The Gov-
ernment could have advisedthemtotakesuch
steps The Government of india could have
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made offer of deploying more Army, more
forces Butnothingofthat kind happened.

The Governor sentthreeletters on 8th, 10th
and 13th February. On 15th December, the
prociamation under Article 356 was issued
Obwious by itwas improper use ofthe extraor-
dinary power under article 356 . It was passed
with a purpose againstthe State Government
which does not belongtothe party in power atthe
Unionandwithan eyeon forminga Government
oftheirownina State bytaking advantage ofthe
circumstances. This is precisely whatthe Cen-
tral Government did.

It was purely politically motivated. This
has been borne out, this has been established
inthe historicjudgment given by the High Court
of Madhya Pradesh inwhichthey setasidethe
proclamation ofthe President; they have held
thatthe satisfaction ofthe President 1s justifi-
able: it can be questioned beforethe courtoflaw
thisis precisely whathas beendone

The judgment ofthe High Court, Madhya
Pradesh. Jabalpursays asfollows:

“We have held abovethat proclama-
tionwas invalid and beyondthe scope
of Article 356 ofthe Constitution ~

Thisisthedecision grven by theHigh
Court of Madhya Pradesh It further
reads as follows

“Theentire proclamation. 1nour opin-
10N, 1s based on the grounds not ma-
terial and warranted for invokingthe
extraordinary powers ofthe President
under Article 356 ofthe Constitution ...~

This proclamation has been setaside. That
iswhatthe court order says. ltis very unfortunate
that most arbitrary actionwastaken inthe month
of December is how sought to be continued by
the Government for another sixmonths.
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Our BJP leaders have been telling the
Government of Indiaandthe party in power here
to—nhold elections, we are preparedtofacethe
challenge of election Why are you then not
holding election? Why is the congress party
Circumventing theissue, ido not knowwhatthey
feelabouttheelection prospects oftheir party in
the State. Pernapsthey are not very confident
aboutthe outcome. Their pleais, theirground is

‘thatthelawandorder situationinMadhya Pradesh ~

or Uttar Pradesh or Himachal Pradesh or
Rajasthan is fragile_ itis nothing butridiculous.
itistotally untrue

lwould, therefore, reques't. thatitthe rulling
party here has theguts letthem announcethe
election. Letthem facethe electorates: and let
themseewhethertheelectorates, the people are
withthem orthe people arewiththe Government
whomthey hadthe audacity to dismiss most
arbitranly and unjustly

[Transiation]

SHRIBHERU LAL MEENA (Salumbar)
Mr Chairman, Sir theactiontaken under Articie
356 of the Constitution was absolutely rnight
because following theincident of 6th December
ahorriblesituation had emergedthroughoutthe
country and to combat that situation it was
essentialtotakesuchaction Ithereforesuppon
the actiontaken by the Government

Theincidentof 6th December triggered of
Communal violence which ultimateiy sent a
wave of severe resentment among the people
throughout the country andtherewas a horrible
situation all around This. subsequently. made
itimperativetoimpose President's Ruleinthe
States of Madhya Pradesh. Rajasthan and
Himachal Pradeshonthe 15thofthemonth The
stepstaken by the Governmentwerernight ta
meet such a horrible situation because the
authorities incharge of enforcingrules andlaws
hadthemselves turned into perpetrators oflaws
Thestructurethatwas demolished in Ayodhya
onthe one hand is $atd to be a Mandirwhile on
theotherhand, tis arguedthat BabriMasydwas
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buitt on that site forcibly. The Vishwa Hindu
Parishad and Bhartiya Janata Party areonly
organisations which are ofthe opinion that a
Ram Mandir existed on the site of dispute and
that Ram was born = With the help of such
assertions an obnoxious situation has been
created throwghout the country. The hon Prime
Minister had been assignedwith thework to
decidetheissuewiththe help of allthe political
parties whetherthe structure is aMandir ora
Masjid. Muslim leaguewas alsoinvitedto pro-
wvideasolutiontothetangle Atthetimewhenthe
meetingwas held, therewasa Gowt. of Bhartiya
Janata party in Uttar Pradesh which had given
an assurance that it would allow holding of
recitation of holy songs (Bhajan Kirtan) only
nearthedisputed structure andthatitwould not
letthestructure bedemolished When the State
Governmenthad assured of providing full pro-
techiontothe structure. the Union Government
hadtobeltevent Lateion, the Union Government
hadtotake such steps becausethe structure
was demolished in violation oftheassurance
given by the State Government. We all are
aware ofthesituationthatemerged inthe country
as afall out of demolition ofthe structure

Ifsomeoneelse ploughs my fieldthenthat
will naturalty irk me. | cannotallowsome one
eisetoplough myfield even atthe cost ofmy life
ityouassumethattherewas onceaMandirthere
thenanother factalsoremainsthattherewasa
BabriMasjidtoo Youalsoacceptthatearher
therewasaMandirthere andthatthe Masjid was
constructedtherelateron TheB.J P andthe
Vistwva Hindu Panshad claimthat Ram Mandir
exrsted there. ifRam Mandir existed there then
fromthat point of wew also this historical monu-
ment should haveto be preserved. This was
simply because ofthe beliefthatlord Ramwas
pomtherethat hustorical monument should not
havebeen demolished. You have yourselfdis-
graced the name of Ramand his birth place by
resorting to demolition of the structure. The
matter wars already under consideration ofthe
countoflawand normally the verdict ofthe court
should havabeen acceptable toall. The situa-
tonofthecountry has beenworsened by pulling,
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downthe structure. Ifthe Governmentis run by
such typeofpeopleand such peopleareallowed
toremain in power, thenthey would allow the
situationto deterioratetoany extent Theyfollow
the policy of doable standard and that is why
therewas a resentment against the peopleofB
J P throughoutthe country andthatis whythere
were communai riots The B J P. andthe
Vishwa Hindu Panshad had madea plantowhip
upviolence Theyspread rumours onseveral
placesthat Mandirs had been demolished on
particular places andthat s why efforts were
made bythemto createcommunairiots Wecan
think as towhat should be donewhenthe protec-
tors become destroyers Iwould, therefore, like
to say that the act of dismissing the State
Governmentswasthe cqmmendable step ofthe
Central Government Had the Governmentsin
those States not been dismissed, the situation
of the country would have worsened further
resulting inworst consequences.

Mr. Chairman. Sir, there was violence
throughoutthe country including inBombayand
Calcuttafollowingthe incident of 6 December.
Thereasonwasthe samethatifsomebodyelse
comes to plough your field, then a quarrel is
inevitable. If some one tries to encroach the
rights of others, quarrelis inevitable Dismissal
of Governments inthose States was absolutely
nightand moreoverthe situation as it prevails
theres not conducive for holding election. Even
nowsome or the other disturbances keep on
taking placethere |would, therefore, endores
thedecision of extending the period of President's
rule inthose States

Mr Chairman, Sir, | cansayitin unequivo-
calterms thatthe personswho the Government
relied arethemselves responsible ofworsening
thesituation. Itwas only properto dismiss the
Governments being run by such persons. Nev-
ertheless, would addthat the parties respon-
sible for fanning — communal frenzy need be
banned. would liketo submit thatthe period of
President's rule inthose States should. inthe
first place, be extended and election inthose
States should be held only when normalcy and
peaceretumthere.



447  Re. Continuanceof
Proclamation in respect
SHRIMOHAN SINGH (Deoria): Mr. Chair-
man, Sir, lamsomyto notethatthe Government
~ isavoiding holding of elections in 3 States in
addition to Uttar Pradesh. There was some
special condition in December that necessi-
tated imposition of President’s rule. Theimpo-
sition of President' s rulewas the only altemnative
inthose conditions. The Central Government
would have been guilty of failure indischarging
its responsibilities if it had not dismissed the
Governments in the four States and did not
imposethe President’s rulethere. Butnowthe
situation is under controlin all the four States.
. Moreover, we know that the provision of
President's rule to be imposedin a Stateis a
temporary arrangement. Thefederal system of
India as provided in the constitution does not
allow the rule of the cnetre in any State for
endless period. Itis unfortunate thatthe provi-
sion ofthe Constitution of india has been used or
abused by the Government forits selfish politi-
cal motives. The motive behind avoiding elec-
tions remains thatthe political party in power at
the Centre does not enjoy the support of the

people ofthose States

Iwould liketo submittc thehon. Minister of
Home Affairs that nottotalk of other states but
atleast in Uttar Pradesh, even after repeated
postponement of the Assembly elections, the
Congress will not comeinto powerinthe State.
Delay in holding Assembly elections will further
-erode credibility ofthe Congressin Uttar Pradesh.
Afewhon. Ministers ofthe Central Government,
hailing from Uttar Pradesh and who won their

. seatswith very narrowmargins, of one hundred
or one hundred fifty votes have got a vested
interestltextendingthe President's ruleinthe
State, becausethey can frequentiy traveito their
constituencies in helicopterstoinfluence and
impress the voters. | condemn all this very
strongly. Thereis nolaw and order inthe State
and nor developmentworks arebeingtaken up.
Police atrocities are on the rise. Police and Civil
Administration are on the collision path inthe
State. This stateof affairs was neverwitnessed
earlier in the State. The party in power atthe
Centrehas voted notto sitin opposition forlong.
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This very party has got no political programme
inU. P. except to replace the Governor. The
Congress is pursuing just oneprogramme of
having the Govemor of Uttar Pradesh replaced
and has gotno other political programme. How-
ever, |am sormyto say thatthe Congress in power
atthe Centre even does not care for its party
workers of the State. At all the forums the
demand forthe replacement ofthe Governoris
being voiced. Whenever the Hon. Prime Minis-
tervisits any religious place in the company of
the Governorthe former gives animpressionto
the Congress workers thatthe Governorwill not
be replaced as the Governor hails from my
constituency. The Congressinthe Statehas got
justorepolitical programme even thatthe Cen-
tral Govemment is not eagerto implement. This
is sending wrong signals tothe Administration

TheCentral Government should categorically
make clear that the Governor will not be re-
placed. Atmosphere of uncertainty prevailing at
political level in Uttar Pradesh should be re-
moved. This Iwould like to submit to the hon

Minister of Home Affairs ofthe Government of
India.

Secondly, bureaucracy is looting the State
with both hands. Twomonths agoa controversy
aroseontheissue of reduction of exportduty on
the bulk export of molasses without consulting
the Centre under pressure of thedistillery own-
ers, by the bureaucrats in Uttar Pradesh. How-
ever, when nowthe Centre has fully decontrolled
molasses, those very bureaucrats areraising
hueandcry. Onbeing asked about raising hue
and cry onthis issue since they themseives
reduced export duty on molasses. Thosevery
bureaucratsinformed us that anunderstanding
was arrived at between the sugar mill owners
and the Minister at the Centre. And they are
against the secret deal to decontrol alcohol.
Looting of the Stateis on atthe hands of leaders
andbureaucrats... -

AN. HON. MEMBER : Who is the Minister
concemed?

SHRI MOHAN SINGH : Mentioning the
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name of the concerned Minister is against par-
liamentary norms. Of coursethe name ofthe
officiais could be maintained but even this won't
be proper. iwould liketo submit that thoughthe
Central Government has decontrolied molas-
ses yet the State Govemnment is notimplement-
ingthe order. The State Government istaking
the plea thatthe law regarding molasses was
enacted much earlierin the state. That's why it
is nota Central subject. Therefore, ifthesubject
does not comein the Union list sowilithe State
Government continue with control on molas-
ses?As aresutt ofitthere will be a direct affect
on the production of ingredients used in produc-
ingmolasses. The Central Government should
clearly state whether the order of decontrol of
molasses extends to Uttar Pradesh or not ?
Whether officials in Uttar Pradesh havegoneout
of control to delay the orders of the Centre?
Therefore, taking the plea that it is upto the
bureaucracy in Uttar Pradeshtoimplementthe
orderwill donogood The Central Government
should makeits stand clear ontheissue.

Mr. Chairman, Sir, secondty, Iwould liketo
refertotwomoreincidents. In onesuchincident
students of Allahabad University protesting
against the entry of the officials of a banned
organisation were beaters up on 26th January
andthe officiats ofthe banned organisation were
allowedto deliver speeches. Though | brought
the issueto the notice of the han. Minister of
Home Affairs yettill date the Home Ministry has
not taken any action againstthe Ciwvil or Police
Administration. Another incident pertains tothe
beating up a studentin Aligarh Muslim Univer-
sity. it was categorically assured thatthe Ad-
ministration will be hold up but till date nothing
has beendone. An announcementwas made
regardinginstituting up of a judicial inquiryinto
theincidentbut | am not sure howfarassociating
the concered qm:lai will serve the purpose
impartially?

Mr. Chairman, Sir we havegot no objec-
tionto accepting the factthatthe lawand order
situation is satisfactory in Uttar Pradesh. Even
when the law aind order situation is satisfactory
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elections to the cooperatives are notbeing held.
Elections have been postponed becauseas per
the judgment of the High Court the persons
elected three years ago underthe Congress rule
at district level will continue in office till fresh
election areheld. Nowitis feared thatthe same
set of persons may not be elected again. thatis
why the Government of Uttar Pradeshis time
and again postponing the elections tothe coop-
eratives. Thesame set of persons whoareon
looting spree continue to be in office of the
Cooperatives. Therefore, ifthereis ahitchin
holding elections tothe Legislative Assembly
ofthe State then why not hold elections to the
Cooperatives immediately.

Mr. Chairman, Sir, thirdly the Government
of india andthe Congress are going tohold a
grand gala at Amethito propagatetheideals of
RajivGandhiregarding the local bodies. | be-
lieve the Congress is not going to befool none
else but itself as it may not be aware of the
realities regarding the local bodies inthe State.
Alithe national leaders hailing from Uttar Pradesh
since pre independence days started their pub-
lic life through local bodies. Pt. Jawaharial
Nehur was even the Chairman of Allahabad
Municipality. He also used toget adefeatatthe
hands of Rajrishi Tandon. Maiviya Ji or the
members of his family. From 1922theselead-
ers startedtheir public career fromthe Allahabad
Municipality. Khalim Zama Choudhareem a
prominent !<ader of the Mushm League also
started his publiclifefromthelocalbody Once
Chairman ofthe District Council also used tobe
directly elected. Therefore. local bod:es ccn-
ceptis notnewto Uttar Pradesh whiie tcould be
newforother states. Yesonethingis defintethat
sincethe President's rule inthe Statethe Cent:ci
Governmentis nots ncere about holding elec-
tions tothe local bodies in Uttar Pradesh. in the
monthof Juneterm ofheads ofvillage panchayats
is expiring. | would like to submit that the
elections to the local bodies should beimmed.-
ately held if Assembly elections are not bein~
held in view ofthe promise being made all ov.-r
the country and the convention being haid -
Amethi. Itis being propagated vsite: ' 1
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cooperation ofthelocal bodies isamustand all
the developmentworks areto beentrustedtothe
localadministration. Therefore, electionstothe
local bodies should beimmediately held. When-
everthe officials of Uttar Pradesh approach the
Planning Commissionthe latter suggeststhe
formerto internally mobilise Rs 600 crores.
Theofficials are notin a positionto mobilise Rs.

600crores. Through sales Taxthe Stategetsa
revenueof Rs. 2200 crores. Throug excise duty
Rs. 1700 croreswere expected to bemobilised

However. | amsorrytosaythatsincethe bureau-
cracy has been made in charge ofthe adminis-
tration in the state more than half of the liqior
contract¥have notbeen awarded ontime More
than2—3moths have passed. As aresuitofthe
collusion between the officials and the liquor
contractors theloss on account of the excise
duty, the second highestrevenueeamer, willbe
oftheorderof Rs. 300—400crores

But the Central Government is nottaking
any interestinthis regard. The Centre should
give instruction to the effect that the districts
where auction of liquor contracts has not taken
place forthelastthree months duetotheincrtness
ofthe district officials, a disciplinary actionwill
betaken againstthem. they will besacked oran
entry will be made into their character rolls |
want an assurance fromthe hon. HomeMinister
that he would not tolerate any loss to the re-
sources ofthe State

Underwhat circumstances the Union Plan-
ming Commussion is instructing the Govern-
mentofU P tomobiliseresources worthRs.
600 crores. whereas the GovernmentofU P 1s
notin a posttionto do so as the bureaucracy of
the state s not capabile ofmobilising resources
andthereby intensify the developmentalworks

byusing innovations. new deas and new meth-
ods.

The State under Prestdent’s rule have a
Consultative Committee, comprising members
from all parties but { am sorryto say that even
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after a period of six months, you have again.
come forwardwith proposalto exdend Presidant's
rule for another six months but you have net
constituted a Consultative Committeecompris-
ing of Members of Parliament of alithe parties
inU. P. The Statein which you have constituted
suchcommittees have so far not organised even
a single meeting. Therefore, | want a clear
assurance fromthe hon. Home Minister that
within a week's period such Committees willbe
constituted and these must have a meeting
every fortnight and the Governor should finalise
the developmentworks on the advice of such
committees. inU. P. people arerunning from
pillarto postin hope of getting apost. Inorderta
earn favourwithin Congress he has favoured
someone by providing a carwith red lightand
nominated some one as Voice—President of
Rashtrya Ekta Parishad with a carand entrusted
Vice — Chairmanship of Planning Commission
to some onewho has never beeneven distantly
relatedwith planning. The persons, whohavenat
gotanything arecrying out in distressthat some
aretraveling ina carwhereasthey arewalking
onfoot, why they were notgiven the Chairman-
shipof20 point programmes Inthiscontext, |
wantto give a piece of advice to the Governor.
as the State is under President's rule, the per-
sons who were rejected by the local people.
those who were not capable of being elected.
evenwhen Congress was in power mthe State
they losttheirdeposits inevery electionif such
peoplearebeing given Cabinet Status atthe cost
of State resources then this should be stopped.
If Central Government takes intiative in this
regard then the logic behind your mowve for
extending the period of President s rulein the
state for the next six month. 1sunderstandabile
for which you are seekingthe permission ofthe
House

Kr Chairman. Sir, with jhesewords | con-
demn this proposal and want totell the Home
Minister that there 1s no logic in bringing a
proposal off and on beforethe Housetegarding
extendingthepenod An effort shouldbe made
to hoid elections at any early date. Thisisnotthe
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of President’s ruleby sixmonths forthreeyears.
Itcan bedonein very extraordinary situations in
thestate ke Punjaband Kashmir Whetheras
perthe opinion of the Home Minister, the situa-
tion of Uttar Rradesh is not different from the
situation of Punjaband Kashmirasterronsts are
also acquiring a firm footing in the State?

Mr Chairman, Sir. insultis beinginfiicted
upon the Police AdministrationinU P The
Director General of Punjab Police says thatthe
bureaucracy and policeof U Phas beenunable
to controltheterrorists therefore, we should be
transferred there and wewill be ableto control
theterroriststhere. There cannot be a greater
insultthan thisthat a Director General of Police
from any other state comes to Uttar Pradesh
sayingthattheD. G. of Palice of Uttar Pradesh
i1sincapablein putting acheck onterronsts. The
way you keep on changing Home Secretaries
and D. G Police frequentlyisthemain hurdlein
the way of controlling the situation of law and
order inthe State and Central Governmentis
responsible for it Therefore, idemandanearly
«lections in Uttar Pradesh sothat President's
rule comes to an end Home Minister should
also ensure that he does not work beyond his
urnisdiction

Withthesewords. I thank you for providing
an opportunity to meto express my views

{Enghsh]

SHRI AJOY MUKHOPADYAY
‘knshnagar) Mr Chairman. Sir, theextension
uf President's Rule inthe four States is not at all
palatable Onthe contrary, itis nothing butto
prolongthe demal of fundamental nght ofthe
people, of having an elected Government for
them But Sir. t has now become a fai
accomph

We have all along been fighting for deletion
ot Article 356 ofthe Constitution  As amatter
i fact. we had brought a Private Member's Bill
Alsuinthatrespect Becauseweconsiderthat
it1s one of the most undemocratic provisions
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havingthe scope of beingused arbitrarily against
the political opponents. Infact, Sir, since the
Constitution cameinto being, this provisionwas
usedmorethan 90times so faras |canrecollect
inorderto gain political mileage in most cases
by dislodging the democratically elected Gov-
emments belongingto Opposition parties. Butin
my view this is for the first time that the said
Article has been usedto dismiss the Govern-
ments of four BJP ruled States notto subvert
democracy butto safeguardthe democratic and
secular fabric of our Constitution and the Judi-
ciary and to up hold the rule oflaw, though the
actionwas much belated and absolutely half —
hearted.

Sir. thereligious fundamentalists and the
obscurantist forces taking advantage ofthe ba-
sic weaknesses of the successive Congress
Governments were gaining ground over the
years Abjectsurrenderstothefundamentaiists
wereamply demonstrated throughtheir vanous
obnoxious steps taken particularly during the
regimeofRajivGandhi Toctteafewofthemare,
the enactment of MuslimWomen s Lawintotal
disregard of the Supreme Court judgment in
ShahBanu's case. unlocking ofthe place nside
the Babri Masjid where 1dols had been put
surresptitiously with ultenior motive as far back
as in 1949 and whichwas locked sincethen and
lastly to give permussion for conducting
Shianyas onthedisputed siteandsoon andso
forth Besng nounshedin theseways the funda-
mentalists. the Hindu fundamentalists in par-
ticular. havegrown leaps and bounds Now. they
have becomereckless.

Sir, the demolition of Babrn Maspd. a reli-
gious structure of morethan450yearsoldina
ceremonious way in the name of so—called
Hinutva by this saffron brigade, 1s not only
unthinkable in any civiised country in the mod-
efn world, but thas also revealedthe danger of
rehigious tascismthatistryingto raise ts ugly
head onthesoilof India. tisadirectassaulton
the democratic and secular foundation of our
Constitution and judiciary It s also a nakea
attack onthencble and composite culture and
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civilization of this land which has been built up
through the centuries. This barbaric act was
perpetrated inthe broad dayiight underthe guid-
ahce and supervise ofthe then Government of
Uttar Pradesh and aided and abetted by the other
three State Governments lead by the Bharatiya
JantaParty.

Sir, the political leadership ofthe demoli-
tron and all that followed therefor throughout the
country was mainly given by the BJP and the
ShivSena. Thewhole atmosphereofthe country
has beenwvisited: the venom of hate campaign
has been spread all over the society. All reli-
gious minorities, Muslims in particular, are
suffering from a sense of isolation. They are
fechng frustrated.

twas expectedthat the Government would
take lessons from their failure to perform the
constitutional obligations andto keep the prom-
1se given to the people of this country. Butour
expectation hasbeenbelied Theyweretotally
reluctant to take timely action against those
fanatic Organisations which were ultimately
banned Above all, lack of intiatrve and political
will ofthe Congress party and ts Governmentto
confront and combatthe communal forces po-
Iitically are clearly visible even after the ghastly
incident of 6th December last.

Elections to the four States would have
been heldwithinthetenure ofthe first sixmonths
ofthe President’s rule but forthe paralystic role
ofthe Congress party and ts Government and
their surrender tothoseforces oneafter another

Duetothis, the BJPthe VHP —RSS Combine
and therr allies including Shiv Sena havein fact
been further emboldened despitethe:r cniminal
activities The Government has no gutstomeet
the challenge ofthe ShivSena Chief Theyare
outto dowhateverthey ke Itis amazing.

Sofarasthefour States which areunder
president's rule are concerned, itwas abso-
lutely necessaryto streamline the general ad-
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* mministeation, police administration and the ad-

ministration of para—military forces in conso-
nancewith the secular objectives of State. The
deliberate exercise of power by the BJP Gov-
ernments to change the outlook of the gover- .
nance and to pollute the fields of education, -
culture and social life created a situationwhich
was needed to be correctedthrough compre-
hensive measures. But Central Government
havenot moved inthatdirection. Insteadthey
arerelying on the policeforce only ’

Asthelargest political party of the country
which according totheir declared objectiveis a
secular partytoo itwasthe bounden duty of the
Congress andthe Government led by it to nise
tothe occasion andto make all out efforts tounify
and motivate allthe secular and democratic—
minded patnobic people of the country and thereby
isolatethereligious fundamentalists alongwith
their obnoxious doctnne Had it beendone. there
would have been no necessity of extension of
President's rule any further but instead ofthat
they arebeing guided by sheer opportunism

The Congress friends should bearin mind
that opportunismwaill not pay Seculansmis not
adegmabutaguidetoout life Pleasedo not

* forgetthis

Iwould also request youto kindly realise
thatthe economic policy you are tryingto pursue
whichis in essence againstthe national inter-
ests and the behavior you are demonstrating
towards thereligious fundamentalists. the com-
bination ofthesetwo, 1sleading the countrytoa
disaster

Lastly, lwould Iiketo urge uponthe Govern-
mentto makesome introspectionandtotakea
correctiveapproachto savethecountryfroma
disaster and to see that total normalcy is re-
stored sothatelection can be held as quickly as
possible

Withthesewords. | express my reserva-
tionregardingthose Resolutions
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SHRIASLAMSHER KHAN (Bet—ul): Mr.

Chairman, Sir, | raiseto support the bill.
\

Two points anse fromthe discussions held
ihthe House. Firstly, why President's rulewas
imposed and secondly why it should be ex-
tended for another sixmonths. | rememberthat
when we came into power in the centre at that
timewe cameto knowthatthe people of Madhya
Pradesh gave their verdict against the then
Governmentofthe State. Atthattime the state
leaders raised this issuethat considering the
feelings of the people, the Madhya Pradesh
Government be dissotved but Central Govern-
ment as well as the Prime Minister clearly
stated that they were not going to dissolvethe
elected Government. TheB. J. P. Govemnment
committed atroctties on Congress workers We
asked the Government to take action in this
regard but Governmentwas firm on ts decision
When the Prime Minuster visited jJJhabua and
Sargujawhichwerereeling under droughtthen
he declared t beforethethen ChiefMiruster, Shn
Patwa. that no Governmentwould be dissolved.
Thenwhy they had to dissolvethese popular
Govemments?

| feel that these Governments were not
functioning properly therefore, they adoptedthe
strategy of reviving reiningthe Mandir— Masjid
dispute and feit that it the Government s dis-
solved forthis causethen letit be dissolved. The
way inwhich the Government started dealing
wath this issue was also acceptableto the Mus-
ims. They were realising that the situation
emerged after discussions or through court
would be acceptabletothem. Butleaving aside
alithesethings they adopted the way of confron-
tation and Mas)id was demolished. They even
expressedtheir sorrow over this matter buttheir
intention was clear, they fulfilled their promise
onthe basis ofwhichthey had secured votes
itwas central Government's duty to dissolve
these Governments as after the demoilition ofthe
mosque itdid not have any otheroption They
had created a big problemforus Thewhole of
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India started burning. Therewererriots inmany
part ofthe country as my hon. Colleague Shri
Vermaii has said, | was aiso in Bhopal on 6th.
I was there in connection with the death of my
friend’s mother. Anumber ofMuslimswereaiso
presentthere but nothing happened unpleasant
on 6th. But after such an mcidenttaking place
inthe country, the Government did not make any
arrangementin a senstive place like Bhopal.
Neither police was deployed in an adequate
manner nor Collector was presentthereandno
otherarrangementwas madethere. Inthebegin-
ning there was cases of arsoning and looting.
The police as well as the District administration
took notice of it very late as resutt of that the
impact of it also reached other parts ofthecity.
This is amatter of shamethat next day, onthe
begets of some Minister of Madhya Pradesh,
riots were organised in other parts of Bhopal.
This way. Bhopal became a riots tom area and
thelaw and order situation detenorated. Curfew
was clamped and Armywas called which made
the peopie womed because Bhopal did not have

ahistory of riots. One cannot differentiate be-

tween Hindus and Muslims in the culture of
Bhopal as they have common style of conver-
sation, living styleand customs. Butwhen such
circumstances were created thentherewasno
other way left with the Government but to dis-
solvethe State Government

Mr Chairman, Sir, the presentchallenges
before us are bigger thanthe previousones The
Situation thereis still not very good Some Col-
leagues said that the situation has become
normal therebut itis notso Wounds are stili
fresh, we haveto provide them a healing touch
Butitwilitake sometime Recentlytherewere
nots in Indore but the Government controlied
thoseriotswithinnotime Thesethingstelithat
situation1s notnormal yet and Government has
to putin more efforts in this regard

Justnovy. one ofourcolleagues white speak-
inggave animpression asifthemembersofthe

Congress partyweren full advantage dunng the
President'srule. however sofaras!feel the
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Congressmen today are facing most difficult
time. Though, President’s rule has been im-
posed there, yetmajority of the peoplein vanous
departments such as police, administration etc.

are the same old persons having the same
mentality and majonty. Nodevelopmentworkis
taking placethere. However, in spite of all this,
the need ofthe hour is to create a feeling of
integnty, brotherhood and co—operationamong
the peopleinthe country. Today all the political
parties should nse above party politics to work
for it. if we play with the feelings of people to
achieve our political motives, the situation would
detenorate, no party inthat condion would be
abletocontrol it. There s no doubt that politics
dotake place atthetime of elections, asthehon

Members know that everythingis fairin love and
war Dunng elections political parties adopt
whatever tactics they can Butif parties adopt
the sameattitude in the prevaring arcumstances,
the emvironment would be spoiled and situation
would be spoiled and situaton would detenorate

agan?
16.00hrs.

Therefore, in view of allthis | would hiketo
requestthe Governmentthat as the Panchayat
Raj Bill has been passed and to implement in
futurethe Government should takeimmediate
steps to hold elections in the states which take
immediate steps to hold elections inthe states
which are under President's rule andthe other
bodies—whether these are municipal corpora-
tons. Panchayats or co—operatives sothata
beginning for people s participation in these
maytakeplace Theprocessshould startfrom
lower level lieading ultmately tothe elections for
State Assemblies

Mr Chawman_ Sir_ thurdly | would hke to
submit that we should take measures without
any delayto prowde compensationtothosewho
have suffered heavy losses or tothe farmihies of
thosewho diedinthenots All ofus should stand
united to heid those who have suffered losses.
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thereafter we may think about having negotia-
tions with them. | am confidentthat ifthe Presi-
dent rule is imposed there for six months the
situationwould improve and we may hold elec-
tions as soon as the situation becomes normal
there.

Withthesewords, |thank you

SHRISATYADEO SINGH (Balrampur)
Mr. Chairman, Sir, on 23rd Decemberthis au-
gustHpuse had approvedthe Motionregarding
imposition of President’s Rule in four States on
the demandofthe hon Minister of Home Affairs
Six months have already passed Today the
Govemment should have announced elections
inthethese four States Holding elections to
restore normal situationis an integral part of
democracy The Government advocates the
Constitution and the Judiciary. But | failto under-
standwhy the President's rule s being extenced
therewhen sixmonths havealready passed. th-
reasons given by the Governmentinthis regar - ’
arenot)ustified

16.03 hrs.
(SHRIPETER MARBANIANG inthe Chair)

Secondly, thoughthe law and order situa-
tioninthese State s very bad yet the Govern-
mentis notin a positionto admit t becausetis
directly under the contrg) ofthehon Minister of
HomeAffairs Then, whatarethe circumstances
that compelled the Government to bring the
resolutiontothis effect inthis august House

Sir, the Government has inaway murdered
the Constitution by enforcing Article 356 thus
depnving people from thewr fundamental nght to
electtheir representatives to formthe Govern
mentinademocraticmanner Hasthe Govern-
ment made any assessment aboutthe factual
sttuation. has it accepted ds poltical defeat and
not shown couragetoannounce elections Rather
itextended President's Rulethere Mr Chair-
man, Sir. the effect of Mandir Masid dispute
exists even after the incident of 6th December
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The Members of the ruling party have been
demanding for a national discussion on secular-
ism as a matter of propaganda. However, we
have been demanding a national debate on
secularismiWith a primary focus to decide that
it is a matter related not only to a particular
political party or anindividual but an effort to
definewhat national interests, social view point
stand for. Butthese people have beenevading
such matters inthe House. These people are
never bothered about the excessive use of Ar-
ticle 356 thus destroying the federal structure
Today, poltical, econormic and socialtensions
prevails all over the country while on the other
side constitution is betng misused, Article 356
1s being enforced agan and again—theseareno
signs of setting up of an effectrve systemn the
country 1would likethe Government to review
onceagain the imrations to be mamtamed in
given circumstances and a clear idea ofwhatthe
preamble would be when the Constitutional
machinery breaks down. Becausethrstopicis
neverdiscussed Whythe Governmentevades
suchmatters?

Perhaps it 1s for the first time that the
present Central Government has imposed
President’s Rule inthe States having opposition
Governments Peopleinthese States have lost
their faith in programmes beinglaunchedbythe
Congress Party forthe last44 years Thisisthe
primary causethat people ofthese States gave
complete majonty of BJP inthe last elections
and enabled them to form their Governments
Thatrs ademocratic method Today. wearemn

- Opposttion here wearenotat allsormy fort Nor
we have any grudgethat the Congress partyrs
rulng the mostimpontant factor in democracy
1s to honour the public opinion However. the
Government has been misusing Article 356, the
matter has already been discussed inthe House
severaltimes The Constitution makers while
making the Constituton werenot awarethatthe
ruling parties could take disadvantage of their
power Rathertheywere bothered aboutmaking
a provision with the help of which the country
could prosper and open new dimensions for
development Itwas forthis purpose that provi-
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sions were madein the Constitution and a holy
status giventoit. Therefore, itis the political and
moral duty of alithe political parties to maintain
thedignity ofit. Atthattime also, Members had
expressedtheir doubts that Article 356 could be
misused in future. Dr. Ambedkar had pointed
out

[Englsh]

"I sharethe sentrments that such Articles
will never be called into operation andthat
theywill remam dead letters.”

[Transiation]

It most frequent application ofthis Article
signifies thatitis a dead letter, | think that we are
payngourhomageto Dr Ambedkaron his birth
anniversary. itis once again under Article 356
agamnstthesentiments of Dr Ambedkarthatthe
President's Rule has been extended for six
months

Further he had pointed outthat this Article
should be enforced only whentherewas gnm
situation He alsosawd.

[Enghsh]

"I hopethatthe firstthing he (means the
President)ws dowould beto iIssue some
warningto a province. thathaserred that
things were not happenming in away they
were intendedto happen under the Const-
tubion *

While enforcing this Article onthese State
whether the Government had realised thatthings
arenothappenmgaccordingto Constitution The
Government had set up the Sarkana Commis-
sion about the Centre — States relations its
report s before you- it has been mentioned in it
howthe Centre— state relations canremain
balanced politically as well as economically in
thefederalstructure Theissuewas discussea
atthattime but you are keeping mum on the
reporttoday The Sarkana Commussion has
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vastly mentioned aboutthe things which should
be considered before imposing the provisions of
Article 356—

[Enghksh]

“All attempts should be madetoresotve
the cnsis at the state level before taking
recourse to the provisions of Article 356."

[Transiation]

Inspite ofthesewamings, the Govemnment
1s continuously misusing the Article. this Article
was never used in its proper way and always
misused for your party interests. | would liketo
give an example. Whenever, you wished to
manipulate, the Assemblies were suspended.
When you sawthatyouwereunabletqreachthe
lever of power due to the State Assemblies

there. yoususpendedthem

| would like to give more examples. the
Assemblies of Punjab, Rajasthan, Bihar, Uttar
Pradesh and Orissawere suspendedin 1951,
1967. 1969, 1970 and 1971 respectively. The
assembibes of AndhraPradeshand Uttar Pradesh
were put suspended animationin 1973and sofar
as lremember, thehon PnmeMinisterwasthe
then Chief Minister of Andhra Pradesh The
Assemblies of Gujarat and Uttar Pradeshwere
suspended in 1976 and the Assembly of Manipur
was put under suspended ammation twice, in
1677 and 1981 The Assembiies of Assam
Punjab and Jammu —Kashmir vwere aiso put
under suspended arumationin 1983andin 1986
respectiveiy the Governmentv/antedto ma-
nipulate. The assemblies of Uttar Praesh, West
Bengal. Gujarat. Nagaland and Punjab vsere
also put under suspended animation in 1586
1970—71,1277 19771983 and 1985respec-
tively, becausethe Governmentwantedto rule
these States and by house trading and destroy-
ing aillthe democraticnorms. twanted toremain
inpower ‘Your lustfor power has become your
nature and culture and this 15 what you have
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giventothe country af thelast 44 years.

Sir, it is tragic that the Government is
evading the elections in these states. Buthow
long they can do so? Ifnottoday, after6 months
theywill haveto face the elections. You should
notavoidthe masses, butshould avoid yourown
misdoing and should gain confidence of public
inthese 6 months, directaction is beingtaken
fromthecentreto increase thws period by another
6 months. The Government is appointing offi-
cials and governors of its own choce and impos-
ng policies as they wish. the public representa-
tive Governments are notthere anymore, then
why you areafraid of conducting elections there.
If you have courage and faith in yourselfwhy
don’t you hold the elections? Do not take re-
coursetothis Article again and again.

Do you have any evidenceinthis regard. |
do notwantto say anything about Uttar Pradesh
now. It resigned after the incident of 6th of
December. You had stated thatthe Uttar Pradesh
Assembly will be dissolved and so itwas dis-
solved Whytheassembles of otherthree States
were dissotved ? Our Party was in majonty
there. On what basis, the Governments of
Himachal Pradeshg. Madhya Pradesh and
Rajasthan were dismissed? | it for this reason
thatthe Chief Ministers and Ministers ofthose
Statebelongedtothebanned organisations and
you were afraid that they will not obey your
directions So. whether the assemblies were
dissolved on this assumption? This is notthe
spintbehind Article 356 This how you protect
the Constrtution and runthe democracy. Onthe
bas:s of hearsay and hypothetical assumptions,
the elected and majority Governments of the
states are bing dismissed, as ifthey are just
toys. Nowsyoudonothavethe couragetofacethe
masses The State Governments were dis-
missed onthe basis of apprehension, only. Do
you have any such evidence that between 6th
and 15th of December the concerned Chief
Ministers had notadheredtothe directions grven
by the hon. Home Minister in regard to the
Constitutional obligations of the
Government?
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Didthey causeany hindrance in the attitude
of the Government towards the banned
Organisations and did they nottake any action
against them? Did they direct their District
Magistrates, Polices Superintendents orthe
chief secretarytokeep check sothatnoaction
s taken dgainstthe banned organisations? Do
you have any evidenceinthis regard?

If the law and order situation in a state
cuddenly gets worse, itis a sufficientreason for*
imposiny President’s Rule inthe State. Butthe
presentlawand ordersituation inthe country s
due to large scale unemployment prevalent
here. Duetothewrong policies of the Govern-
ment and starvation, thelaw and order situation
getsworse. Orissa s facing such a situation
today. Land disputes are also areason pbehind
the break down of lawand order machinery?
Nurders aretaking placedueto land disputes
today

A question was raised here today 1n the
merning Thehon Minister was hesitating to
rep'ye Thelaw.and order stuation deteriorates
Juetiand disputes and duetothe problems in
-arminglivelihood Among alithe polincai par-
1«6 10 the country, the Congress is most respon-
s bie:forthe present situation of lawand order in
ourcountry

| belong to Uttar Pradesh which has a
populationof 14 crores |would hketo discuss
a few important paints with the hon Home
Minister.

Sir. in 1984, whern a former Pnme Minister
was assassinated by a person. the entire com-
munity towhichthat person usedtobelong was
prosecuted Thousands of sikhs were lilled and
Gurudwaras were burntdown but the Govern-
ment did not utilise Article 356 then instead of
that, the Government issued such statements
that “Jab ek Per Girta Haito Dharti Hitti Ha! ™ It
was the statement given by you people, then
wherewasthearticle 356 So, a sudden break
down inlaw and ordef is not enough reason for
imposing the President’s rule.
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[Engkish)]

The President should feel satisfied that
thereare enough reasonsto feelthat the consti-
tutional machinery has totally broken down. #1s
not; itis notthe case with every political party

[ Transiatron)

Under the federal structure there canbe
different Government atthe centreandintne
states andthe centre has norightto inteerfeere
intheir affairs. Regarding Article 356 theChair-
man of Sarkaria Commission has said—

[English]

" ltcanbeexercised correctly that Art:c.e
356 may operate as a safety mechanmisan
for the system abuse or misuse It can
destroy constitutional equilibriurn betvseen
the Unionandtne States ~

{Translation]

Thesearenotmywords Thisisthe view
ofthe responsible and iearned Chairman ofthe
Sarkana Commussion constituted by you Sir it
issurprisingthatthe hon Prime Minister was
againstthe imposition of Article 356 in these
states, but due to the internal disputes inthe
party. instead oftaking it up before the Cabinet
the Home Minister first took the 1ssue to the
Congress Party WorkingCommittee and it was
decidedtherethat Articie 356 vvould beimpie-
mented from 15th of December andiaterthe
1ssuewas takentothe Cabinet Alotofquota-
tions were given inregardtothe role of the law

andthe Constitution regardingthe Kalyan Singh

Government Butnowyou are doing the same
thingtoday You were not able tc check the
internal disputes in your party Duning the
party's meeting at Surajkund Rs 45lakhs vere
spentoncatenngarrangements oniy Butinspite
ofthat your internal disputes were not resolved

The Jabalpur High Court had given a
decisioninthis regard It has not considered

L4
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whetherthe President's Proclamation was valid
ornot, but ithas clearly, statedthat it was not
justified atall. This discussionis being heid here
on the decision given by the Jabalpur High
Court Otherwiseinthelast44 years, thisissue
was never given a serious consideration. Now,
itisbeing saidthatthe President alonecannot
usethe Article 356in a free and direct manner.

The Supreine Courtwill give a decision inthis -

regard. Thematteris sub—judice.

Sir. 30 crore populationofthe 4 States are
today governed by the President's Rule. The
Public voice has been suppressed. Earlier,
there used be queues of people in the Uttar
Pradesh Secretanatwhousedto comethereto
gettheirwork doneand nowthereistotal silence
There is no onetolisten to the people of Uttar
Pradeshtoday.

Sir. | would like to draw your attention

towards the speech yougave on23rd. | appre-
ciate

[Engiish]

Noble sentiment | appreciate that senti-
ment But|quote you; it 15 your lecture; it is your
delvery which you made very eloquently in this
august House and that was as follow :

“Wewill haveto bring back again thesame
programme and seethatwe are abletodo
justicetothe poor section ofthe society so
thatwe have a balanced society wherein
everybody feels thatthey are involvedin
the upliftment of this entire country, ad-
vancement ofthe entire country . *

]
Very noble sentimentindeed.
[Translation]
| would like to know the hon. Minister of

Home Affairs as towhat is being done in Uttar
Pradesh inthis regard We hadwipadtheruls
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ofMafia inthe State and wewere abletoensure
arniot—free state. Therewas oneincidentofriot
in Kashi, butwewereableto check twithinone
week. Onthecontrarywhathappened duringthe
congress rule? Implementation of all the
schemes fared duringthe rule of our party was
with held. You assured of developmentbutthat
was never achieved. The former ChiefMinister
launched a Progress March (Vikas Yatra) He
never bothered to assess the developmentword
during 44 years rule of congress party butwas
wormedtoassess thedevelopment madedunng
18 months of BJP rule

[Enghsh]

Anunprecedented history in the develop-
ment of Uttar Pradesh which we have achieved
as aBJP Government was never achieved by
any other Government whether succeeding or
preceding. .(inferruptions) |willtell you, Please
bearwithme

[Translation)

What are you doing now? You have not
been ableto collect any datainthatregard even
after sixmonths. Recently several Congress
MPs demanded in the SurajKund session of
AICC forremoval of the Governor Theythink
that thus election is the last chance for the

Congress Party to rulethe State.

Mohan Singh Ji explained it at length that
working Committee on 20 Pomnt Programmeis
nothingbuta Committeeto beconstituted bythe
men of Congress Party only The Deputy Chair-
man of Planning Commission 1s aiso from
amongthemen of Congress. iInsprieofalithese
things the Governor was not able to pleasethe
Congressmen. Nowthereis a persistent de-
mend within the party to remove the Govemor

itis, however, not being done. A Tantnk and
thegoliscal Pandit of your party was instrumen-
talin appointing an adviser tothe Governor. In
withthahsipoftantrum inowiedge. The prasent
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advisor tothe Governor is being transferredto
another department. Similarly, thereis reshuf-
fling of officers in various departments. The
Home Secretary has also been removed. Most
ofthe MPs igthe Statewant Collector, S.P.. S.
D.,C.R.O.andA D.M. etc. oftheir ownchoice.
They knowthatthe people are notgoing to vote
them to Power in ensuing elections, so they
garner upon the support of officers. You are
running the Governmentwith the help of officers.
What s happeninginyourrule?... (Interrup-
tions)

You want to know as to what happened
during the B. J. P rule in the State. The hon.
Minister of Food has perhaps left the House
There are one hundred and five sugarmilisinthe
State. Questions regarding the Sugar Mills in
Uttar Pradesh are raised again and again. The
issue of outstanding against the Mills of Uttar
Pradeshisalsoraised frequently. . (Inferruptions)

SHRI RAMESH CHENNITHALA
(Kottayam) aDecision regarding sugarcane
wastakenrecently

SHRISATYADEOSINGH: 177,921 metric
tanne sugar 1s produced by 105 sugar
nills . (Interruptions)

iEngish)
| will cohclude just now

MR CHAIRMAN - You have taken 22
minutes

SHRISATYADEOSINGH Uttar Pradesh
1s biga State. | am opposing the Motionwhich
is directly connectedwith the wetfare ofthe State
andwiththe nghts ofthe people to exercrse therr
nghts enshrined nthe Constitutions. Therefore,
thesethings cannot be compressedin 20to 30
minutes. Letmeappraisethe Minister

. MR CHAIRMAN Thirteen colisagues are *
speaking fromBJP.
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SHRISATYADEO SINGH : Four States
Governments of ours have been dismissed
About40 crores of population has been brought
underthe President's rule

SHRIVIJAY NAVAL PATIL (Erandol ) Is
ityour personal property?

[Transiation)

SHRISATYADEOSINGH Hon M - - -
of Home Affairs. Iwould liketo say thatif: :
you areinterested in ensuring developmer:t
Uttar Pradeshandinhawvinga controlthere, th
inthe prevailing situation you cannot destroyt .
democratic set up in connivance with burea
crats. | would like to say that out of total
Parliamentary seats of Uttar Pradesh 3-4 seat«
have also been, by mistake, bagged by th«
candidates of your party They allareMinisters
You should set up a Committee o
Members . (Interruptions)51 Members of our
party areelected from Uttar Pradesh.. (intermuip
tions)

[Engiish)

TheCongress Party has beenrejected at
the hustings in Uttar Pradesh, both inthe As-
sembly andinthe Parfiament We have gottwo-
trwrdsmajority Therefore. wehavegotthenght
to express the sentments strongly and vath
remorse. Thatiswhat! amdoing. (inferruptions)

[Transiaton)

Iwould liketo drawthe attention ofthe hon.
Minister of Home affairs to the fact that the
population of Uttar Pradesh constitutes. 16 per
cent ofthetotal population ofthe country itis
unfortunatethat 46 per cent oftotal population of
the country 1s iving belowthe poverty line for last
40years. Justce should be done tothe State of
Uttar Pradesh. The States will not prosper
unless industnes aresetthere Yousadthat 100
growth centres were provided to the State last
year Moreover. 100 more growth centres are
proposedtobaset up. Each growth centrewalt
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costRs.30 crore. The Government has pro-
vided only 8 growth centres for Uttar Pradesh
which has a populationof 14 crorei.e. 18 percent
ofthetotal population ofthe country. Thisis an
in Justiceto Uttar Pradesh. Lastyearin Decem-
ber. 1992investmentin 1152industries of Uttar
Pradeshwas Rs. 24820 crorewhere asthere
has between moreinvestmentinsmalier States
This i1s whythe backwardness of Uttar Pradesh
1s a matter of serious concern foreveryone In
the States where comparatively more progress
1s made

[Enghsh]

unemployment whether educated or
uneducateditisontherise

[Translation)

Wheretherersnogrowth therethe problem
of unemploymentbecomegrave Theproblem
ofunemploymentisonincreaseinUttar Pradesh
Thereis unrestamong the Youth of our State
as there are imited employment opportunities
available for them Yourparly:sin power at
centre Youhavenotdoneanythingsothattherr
dreams and aspirations might be fulfilled

Sir_hundreds of schemes are lying pend-
ingin Uttar Pradesh | woulaliketomentionthe
names ofthosescheme Contimenta! Float Giass
ProjectispendinginBanda Others ikeNews
Print Project. Ahgan). Moradabad Lube Oul
Refiming Complex. D A P Fertiliser Project
Polyproplene Project. Mathura. Gas Based four
Fertiliser factories Gas Cracker Complex
Auraiya. Fertilser Project. Goraknpur are all
pending for the reasons best known tothe Gov-
ermnmentonly  You willbe surpnsedto knowthat
inthe last20 years only oneroadwas declared
NationalHighwaym 1984 Several Chief Min-
isters and | myself submitted to the Government
timeand again that there should be a review of
National Highways in Uttar Pradesh and that
their number should be increased But the

"MAY 12,1993

of U.P. M.P. Himachel 472
Pradesh and Rajasthan
Govemmentdid notdothat. | donotliketorefer
tothe demands made by us, butiwould certainty
liketo saythatthework on all the development
Schemes should be expedited. The hon. Min-
ister of Food has leftthe House. }‘Iy districtis
the mostbackward district Therewasaplan
of setting up a sugar mill in Pachwada. The
Governmentcancelledthelicensethere Politi-
calinterests influence sugar crushing Sugar
Mills are not being set up keeping in view the
requirement offarmers

Funds should beutiised on development of
roadsand bridges Theformer Chief Minister
hadinauguratedthe construction of Kodan Ghat
Bridge over Raptinverin Gonda 7hatbndge
connectsthemostbackwardarea Itisascheme
ofRs 7-Bcrores Atelegraphic messagewas
sentthat not evenasingle penny exceeding Rs
onecroreshould bespent there Do youintend
to punishthe people of Uttar pradesh for votmg
the Bhartiya Jannatatopower? Do youintendto
punishthepeople of Rajasthan. MadhyaPradesh
and Himachal Pradesh for the similar reason?
The general public of those States have already
hadenoughofCongressrule Thatis whythey
are not ready to accept the rule of Congress
party Peoplewill now notbe swayedaway by
your falsehood anaholicw assurances The,
have seenthrough your game

Severalirngation projects of the State are
lying pending For thelast 25 yearsthe Kanhaar
irngation Project Sonhbadra. 1s hhwg pending
Similarly. Jarani Dam Project over Gola river
near kathgodam and the Ban sugar Projectcan
benefit U P Madhya Pradeshand also Bihar
Rajghat Dam Projects 1s proposedto be con-
structed over Betwaniver Butalithose projects
arelying pending

ShniKalp NathRarhad beenthe Minister of
State inthe Ministry of Power earlier Nowhe
1s the Minister of State in the Ministry of Food
Earher heplayed gimmicks inthe field of power
and now he will play gimmicks with farmers
The share of Uttar Pradesh 1s 2044 megawatt
in Central Sector which has a capactty of 6760
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megawatt ofelectricity. The per capita electric-
ity consumption of U P. is 168 unit againstthe
national consumption of 253 units. Theshare
givento Uttar Pradeshis 30 per centofthetotal
energy WhereastheU P. Governmentis de-
manding 5o percentofthe electricity asits nght.
Anpara i$ such a big project, whichis goingto
benefitevery body TheElectricity production
will not be limited to any particular area. The
development of Uttar Pradesh does notmean
the destruction of Congress party The develop-
ment of Uttar Pradesh is co-related with the
development ofthecountry Article 356will not
be helpfulinthe development ofthe State. The
development of Uttar Pradesh depends uponthe
repeal of articie 356 and entrusting the people
wiaththis job

We have done radical basic changes in
the education system but today you ask to
change the syllabus. You want to teach’ go'
for ‘Gadha’ instead of 'Ganesh’ because it
hurts your seculansm.

Such is the law and order situation n U P,
that the persons. responsible for bomb
cxplosion in Bombay. of which you had been
a Chief Minister. have their access in Rampur

also The persons who planted bomb in a
scooter in Milak Tehsil were arrested but your
Government s putting pressureonU P Police
nottotake any action against the persons related
with this bomb explosion and the persons in
Milak teshil who gave sheiltertothese persons

Wemadearecordinthe field ofimgation
Wehad an aim ofdistnbuting Sthousand acres
ofland. | wantto let the House know that we
distributed 5076 acres of land and got the
individual possession ofthelandin 1992 Not
only this, under section 11 about 10.99,075
cases of inheritance were pending for their
settlementand a lot of conspiracies werehatched
andlandwastransferred inthe name of some
other personinstead of the actual person but
wi'hina penod of 18 month the Government of

45 P settled allsuchcases

In the field of Housing. we have done a

andRajasthan
tremondous progress which is equivalentto 332
per cent. The Central Governmenthasdatain
thisregard. Thesearenotourfigures. Youcan
check these figures as we get finance and
revenue from the Central Government

Inthe last, Iwantto submitthat the debate
initiated by the Jabalpur High Court, whetheron
this account Supreme Court will decide in your
favour or not, is notknownto me but | knowthis
muchthatinthe interestofthe nationwewili have

" tosubugatethelureofusing Article 356 in future

In order to save democracy we will have to
ensurethat it does nothave a violent stroke on
the federal structure of the country  You are
extending this penod by 6 months but | feel that
God will give you a good sense.. Though
otherwise you get scared nthe name ofthe God
You start shivering in the name of “Jai Shn
Ram’ just now my collegue said that he was
suffering from 6 th December
phobia (interruptions) you keep mum. Prob-
ably . it has happened firsttimenthe history of -
Indiathat a leader ofthe House did not vote on
aresolutioninstead he abstained

|Engish)

You have institutionalised corruption in
this House. donotdothatagain

[ Transiation)

PROF PREMDHUMAL (Hamrpur) Mr
Speaker, Sir, heis nght, wetalk of ShnRamand
you aretalking about Ramaswamy. thappened
yesterday mightonly

SHRI SATYADEV SINGH Inthe last |
wanttoraiseonemorepoint Thehon Miruster
of Home may extend it by 6 months but I request
youtofacethepublicatanearlydate Thepublic
ofthis country is very generous, itis possible
that it may forget your wrong doings with the
graceofLord Ramand youwligetachanceto
present your side of affairs

W'rthti'uslraduast you towtthdrawthrs Bill
|opposettus Bill and conclude



475  Re. Continuanceof
Proclamation in respect
SHRIVISHWANATH SHASTRI(Gazipur)
- Mr. Chairman, Sir, | oppose the Bill presented
by the Home Minister meant for extending the
period of President's rule by sixmonthsin four
states | opposeit, becausethe presentsituation,
which has become a reason for imposing
President's rulein U.P. and other states has in
its base a force of communal powers. Before
this, you yourseifhad beenin search of commu-
nal powers and sometimes you even showed

themthe path. In Shahbano case youdid not’
implement the verdict ofthe Supreme Court

underthe pressure ofthe fanatics. This actof
your provided a chance to other bigcommunal
powers of our countryto become organised. On
onehand in order to satisfy these fanatics, you
adopted a policy of appeasement and on the
other forthe appeasement of communal forces.
youwentahead with - Shilanyas’. Younotonly
go for ‘Shilanyas’ but also surrender before
these. Communal forces by unlocking the lock.
You either talk about fighting these force or
s.ubmitthatthese forces have spoiled the atmo-
sphere for it. Whatever suits you, you do
accordingly. Therefore, Iwantto suggestyou
thatin order to save the Constitution of the
country you should be determined that you will
not join hands with the communal forces. Buton
thecontrary, you do notwage any war against
communalforces. Having seen the position of
the yesterday. nowit has become clearthat you
cannot combat cormuption ether. Youaregoing
to surrender beforet. Theway youhavesurren-
dered, can be a matter of pride for you but.

{Engish)

MR. CHAIRMAN . Please speak on the
resolution Donotgo backtoyesterday orone
yearago

| Transiation)

SHRI VISHWANATH SHASTRI Iwantto
submit that much before the incident of 6 th
December. we had reportedtothe House about
the situation prevailing there by vistingthat area
butyou netther attached anyimportancetosuch
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information nor considered those matterand
what happenedtherewas cuimination ofit . The
forces have been send there after the demolition
ofthe structure. Even afterthe sending ofthe
forces, the construction ofthetempletook place
for anather 36 hours. This clearly shows that
your saying is differentthan what youdo. The
way you take action againstthose forces even
after the imposition ofthe President's rule does
notshowthat you aredoing itearnestly. Onthe
contrary, the restrictions imposed by youseem
somesort of mockery and one can easilytellthat
theway, youhavefight outthe communalismin
therecentpast, is stillhauntingyou Itisyouwho
istesponsible for the deteriorating sttuationn
the country. Taday, you are not readyto make
any structural change n our stateand as aresult
weare facing the work

Sir, our colieague mentioned about devel-
opment; works. Beforethat ShriManmohan
Singh presented it with craftiness ! wantto
submit that you are extending this period by
another 6 months buttheway you havehandled
thecommunal elements and createdthe atmo-
sphere inthestate inrespecttothe development
ofthe vanous projects inthe state duringlast six
months. does not provide any hopethatyouwill
do something better in the next 6 month In
Punjab. you have been quite successfultoCon-
trol theterrorism of course with the help ofthe
public, butin U P the situation s something
different. Inthe TerairegionofU P local cime-
nals are also activevaith terrorists and when
police puts pressure onthem, they migrateto
Nepal Youmaytalk withNepal Governmentin
this regard buttillthen you must goforaroadin
the Tera region bordering with Nepal from
Gorakhpuronwards Thearrangementofpolice
patrol should be made and police posts should
beset upthere becausethere arejungles onboth
sides ofthe border wherethey can easily hide
themseives Therefore, the Governmentshould
make some effective arrangement there for
proper patrolling ofthat area {

Sir. secondly, lwould liketo say thatwhen
situation in Uttar Pradeshis normalthenwhatis



477  Re.Continuanceof

Prociamationin.respect
the difficulty in holding elections there. You
?rmldholllwebcﬁons inUttarPradesh
and supposeyoudonotwanttohold it now, you
can at least hold elections forthe Cooperative
Societies. Thetenure of our Gram Sabhasis
also going to espirein the month of June. You
aretatking so much about PanchayatiRaj, so,
shouldwe expectany announcement fromthe
Govemnmenttodayforholding atleast Panchayat
elections which are going to complete their
tenureinnear future? The Governmentshould
make anannouncementaboutit and hold elec-
tions for Gram Sabhas immediately. Thereis
noprobleminit. Electionsto Gram Sabhas and
Cooperative Societies are not fought on party
basis. Therewill be nothing shamful to you if
your party is rejected by the people. Therefore
you should immediately hold elections for Gram
Sabhas and Cooperative Societies in Uttar
Pradesh.

The otherthingwhich I would liketo sayis
that six months have passed sincetheimposi-
tion of President's rule in the State and in
absence of any elected representatives | think
theres no difficulty if Advisory Committees of
theMembers of Parliament from Uttar Pradesh

sreconstituted sothat public problems could be
solved throughthesecommittees andtheir gnev-
ances could reachthe bureaucracy. Andthese
committees canalsokeep awatch onthedevel-
tpmentworks. TheGovernment is not paying
anyattentiontowards t. |do notknowastowhen
vou are goingtodoalithesethingsthere Simi-
tarly | would like to say that the Government
should reviewthe performance of Administra-
tive and police officers who have beenworking

Therefor quitealongtime ShriMohan Singh
has rightly said that the auction for hquor
contracts have not been doneinthe State. sol
would hketo knowthereasonfornotawarding
contracts sofar Whatactions are beingtaken
by the Governmentagainst District Magistrates
{orthis? Vithy the Government is not taking
sn-hoﬁ.agaunst the police officers who were
nvolved in communal riots because there s
President’s ruleinthe State and all reports are
ivailable withthe Government? Itseemsthat
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the Government is not making any efforts to
bring narmailcy inthe State for which we should
supportthe Government.

Inthe end. | oppose the Resolution and
would liketo say that Assembly elections should
be held atthe earliest in Uttar Pradesh and If
there is any difficulty in it the Government
should announce e'ections for Cooperative
Societies and Gram panchayats. |am thankful
to, yousir, for givingme an opportunityto speak.

[Engtsh)

SHRIVIJAY NAVAL PATIL (Erandol) Mr.
Chairman, Sir, intoday's polttical ife of india.
the mostfrustrated partyisthe Bharatiya Janata
Party The dissolution of four States was to
some extent in the interes! of the Bharatiya
Janata Party, becausethe quarrels had already
started Theywere coming to power by using
the plank of religion and their gcvermnancewas
very wellknovm We have seenthatin Madhya
Pradesh, after comingto power. they hadmade
40.000transfers InUttarPradesh. anActwas
enacted making copying in the 12th Standard
examination as a cognizable offence That
resultedin 12 percent resuftinthe 12th Standard
examnation (Interruphons)We are notencour-
agirg copying but a situation has developed
therzthatyour Government came intotrouble.
There was a quarrel between Mr Patwa and
Kuman Uma Bharatijhi Se, you all were in
trouble EveninHimachalPradesh. aneofthe
Ministers the Agriculture Minister resigned
without giving any reason  So. you were in
trouble onthe6thof December 1992 (interrup-
tons)

PROF PREMDHUMAL Mr Chairman.
Sit willhe namethe Ministerwho resigned in
Himachal Pradesh?

MR CHAIRMAN He:s not yietding
PROF FREMDHUMAL meis making

false statements and hess misleading the House
Letnim come out with the name ot the Ninister
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who resigned in Himachal Pradesh. (interrup-
tions)

SHRIVIJAY NAVAL PATIL : One of the
speakers said thatthey havedistributed thou-
" sands ofacres of surplus land in Uttar Pradesh.
Ithinkitincludes Sadhvi RithamburainMathura.

When youtaik about misuse of article 356,
youforgetthatin 1977 your Party had dissolved
nine States atonestroke. (/nterruptions) This
is not Badie kibhavana Theactionwasright
{_lnl'em:pabns} )

The other Members from BJP said, if you
have guts you come out. Wewant toreply that
wehaveguts Wehave seen many elections.
Weare siting inopposition in many States. We
were inthe opposittion attheCentre also. Sitting
inoppositionis not bad for us. Butitis problem-
atic for you because you, are unableto govern
properly

We are requesting the Home Minister to
seethat normaicy retumns tothe States because
the danger is still potential there. There is
potential danger of violence during the elec-
tions_ Itis onlywhen normaicy is restored that
canbeheld.

Nowthings areimproving and the situation
1s becoming calm and we hopethat by Decem-
ber, 1993 there will be proper atmosphere for
Assembly election. Inthe meantime, whatever
demand is made by some Members here re-
garding elections to gram panchayats and
cooperative bodies, | urge upon the Government
thatthese elections should be held wherever
theyaredue

Apoint has been raised regarding the ap-
pointment of Advisory Committee of Parkament
for advising the Governors of the States. |
supportthatbecauseitis necessarytoguidethe
bureaucracy in governing such big Statesfora
iongertime. '
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lurge upon the Home Ministerto appoint
the Advisory Committees in allthesefour States.

Referencewas madeheretotheinjustice
being done to Uttar Pradesh. Wedonotagree
with that view. With the limited financial re-
sources, the congress party has given over the
last40 years lot of attention to Uttar Pradesh.
Almosteverytaluk, tehsil headquarters is con-
nectedwith railways. Yousaythat notasingle
national highway has been declared dunngthe
lasttwoorthreeyears. Youaretalking forashort
period. Ifyoutakethe historyofthe last40to4S
years, the Government of india has given lot of
attentionto Uttar Pradesh and the development
of Uttar Pradesh is not neglected. '

[ Transiation)

SHRI SANTOSH KUMAR GANGWAR
(Bareilly): Mr. Chairman, Sir, noroad in Uttar
Pradesh has been declared as National High
ways since 1984. lwould liketo State it for youws
information that the number of National High- _
ways are less in Uttar Pradesh and | have been
raising this matter for quite a long time. s not
a question of one or two year.

[Engsh]

SHRIVIJAY NAVAL PATIL : Theremay be
some lacuna here and there inthe develcpmer:! -
ofthe State butthatdoes notmeanthatwe have
not pasd any attention dunng ourtenure, whenwe
were inthe Government during last year

it was not done out of vindictrve attitude
TheCongress Party has never kept that attitude
inrmind. Thatis why, we have been returnedto
power againand again.

Sir, the four States where the BJP was
goveming hadto face some peculiar stuations
The children there weretaught adifferent sylla,
bus, adifferent type of history comparéa to the
children of our other States. It wasbecominga
nationai problem. Wemustthank Godthatthe
situation developed to such an extentthatthe
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Governments there were dismissed and the
facts were broughttolight. Now, we arerectify-
- ingthosethings. Thisindoctrinationinteaching
thehistory is notgoingto helpinthelong run. It
may be of some ghert-term gain to the BJP
. friends. | knowthat. They also realised that
opposing Gandhiji's ideasis nothelpingthem.
Thatis why, now, at some intervals they have
started taking the name of Gandhiji. Butthe fact
remains that the history text books were dis-
torted and it necessitated the Governmentto
changethem tobring them on theright track.

| do not wantto go intothejudicial aspect

of the judgement given by the Jabalpur High
court. Butthe factremainsthatthe sovereignty
of Parliament, ofthe Presidential Order, inde-
pendence of judiciary, the legislature and the
executive has tobemaintained. inthat context.
|am surprised howone person can substitute
the satisfaction ofthe other person -whether it
,isaJudgeand the Présidentorthe President and
that counted and because hethoughthat conds-
tions prevailed forthe dissolution ofthe Assem-
blies, twas done That satisfaction cannot be
substituted by the satisfaction of the other per-
sonwhether heis a.Judgeorany other dignitary.
Thatis my opinion. Of course, this matterissub
judice That is why | do not want to express
<Anything more in details, abou'l my opinion on
this iIssue Butthis hastobe sortedout Such
things, thatis. the Presidential Orders issued
under Article 356 in future should not be sub-
jectedtojudicial review onthe one handand on
the other hand, as it1s feared, it should not be
misused for political ends But |am sureand
my Party is sure. Wemaintain again and again
that the conditrons prevailed in which this order
had to be proclaimed. The conditions still
prevail under whichwe have nowto extend the
period Thatis whythese motions have been
brought beforethis Housetoday |supportthe

SHRICHITTABASU (Berasat)  Sir, with
much reluctance and hesitation, | could per-
suade myseifto agreetothe proposaiforthe

]
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continuance ofthe President’s Ruleinthe four
States. Please note, Mr. Home Minister, that
persuasioncameafter understandingthereal
situation prevailing inthe country (Interrup-
tions)

17.00hrs.
[ Transiation)

SHRI DAU DAYAL JOSHI (Kota) . Last
time youwere strongly opposing the Article 356
{Interruptions)

[Englsh]

SHRICHITTABASU Just wait. As you
know, we are opposedtothe very basicideaof
the incorporation of Article 256 ofthe Constrtu-
tion. And if you kindly allow me to mention
certain remarks made by the Supreme Court
ntself regarding Article 356, the Supreme Court
once mentioned and | quote

* If any drastic power that is Article 356
which if misused and over- abused. can
destroy the equillibnium between the Union
andthe State ”

It is not merely my opinion It 1s the
Supreme Court's view also regarding Article
356 Foracountry like India of its vastness, of
its pluralistcharactenstics, ofits multiplicity of
language and region. theonly cementing force
1sfederalism_ Ifthereis nogeneral pnincipleof
federalism, the unity ofthe country would bein
jeopardy, ifunder the Congress rule. ifitis under
their rule or if it 1s under our rule The basic
principle for the unity of the country is the
acceptance and implementation of the principle
of genuine federaism When this Article 356
was being debated inthe Constituent Assembly
itwas, | donothketo quotebut ! vvanttoremained
the Home Miruster and all ofus, assumedthat
twitl be very rarely used As amatteroffact,
the architect ofthe Constritution Mr Ambedkar
hadto comment, to satisfy the Constituent As-
sembly, that it will ultimately remain a dead
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letter Ithas notremained a dead letter Atthis
time dunng the iast 43 years it has been
invoked 9Ctimes Therefore bythisinvoration
ofthis Atticie there hasbeenstrain ofrelations
betweenthe Umon Government andthe States

Amore shametui phenomenonisthatthis
sarticutar Articie ofthe Censtitution ofthe coun-
tryisasatualreplicaofthe 1535 Act Asamatter
offact inChaoter Vioftne 1435 Act. thetitie s
Provisior incaseof failure ofthe constitutional
machinery andthe samewordhas been lifted
fromthe Government ofindia Act of 1935 as
prepared and accepted by the Britishimpernial-
:ism_has beenlifted intoour Constitution There-
fore tmustgo Assoonasitgoes itisbetter
for the country. 1t strengthens federalism it
strengthensthe stability of the country itbrnings
aboutanewerain India s proaress

EvenMr Churchillwas snudderedtothink
anoutthe vast powerenicyed bytne Governor-
Tneralin our country under their rule  M:
Churcnit nad charactensedthe s\weeping povi-
=rs ofthe Governor- General of Inaiatobe such
aswoularouse Mussoiin: sinfluence

51 agnatthinktnatMr Churchitwas a
naemocrat We foughtagainstMr Churchi' we
«Aew s mperizustic character But everan
mmperiahstieager tke Mr Churchilhagte com-
ment about the sweeping power enjovea by the
ovemnor-Seneral of iIngiz unger 1935 Act which
accordingtonim was envy inthe minc of Mr
tAusschn the great aarmimstrator

When iremember all these things [feel
thatthis Article 3561s ablotonthe Constitution
of our country Many have refe'ied to the
Consttuent Assembly debates and you know
muchmorethantnis and | do not hketo repeat
it Constituent Assembly debate made itclear
that itwill not be brought into operation uniess
thereare extreme cases, but, hereforthe politi-
calreasons. forthereasons ofthe party. forthe
reasons of resolving the internal feud of the
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ruling party. this Article have morethan often
beenused There is agreatnecessity forjudicial
review |do not knowwhat wou)d bethe view of
the Supreme Court regarding the urgency or
necessity of judicial review. But, to hanour a
minimum of guarantee, aminimum guarantee
forthe protection of federal spirit of our Consti-
tutioninthechanged, altered political condition
i cur country. Ithink. the principle of judicial
review so farasthe application of Article 356 is
concerned. Isto bethoughtabout Thisisnota
newidea Asamatteroffact. inRajasthancase
in 1977 thatpnnciple cfjudicial reviewhas aiso
beenaccepted and | quote

' The principle has been accepted, butthat
acceptance was specific onented”

ltisnotingeneraiterms lwantthat & should
ve applicabie ir. generalterms | quote that
principle

Ifthe satisfactionis malafideorisbased on
wholly extraneous or irrelevant grounds, the
court weuid have junisdiction to examine it
becausenthat case therewll be satisfac-
tien ofthe Presidentinregard to the matter
nwnich hess requiredto be satisfied”

ipleadthatthe Sovernment atleastnowdo
consigel the possibiity ofincorporating some
prov.sions in the Constitution to enable it to
make this applicabie and justciable inthe court

Evenwnenthese four States were brought
under the Presigent s rule. | on behaif of my
pary expressed cenanreservations, theres-
ervations were ofthis nature Thatis, sofaras
UP Government:s concerned the Government
committed a mistake by not unposing the
Pres.dent's rule onime, namely certain date
which ! haveforgotten, beforethe 6thof Decem-
ber 1992 Thereasons arewetiknows) But, so
far asthe position ofthe Government inoiier -
three States s concerned, we had some reser-
vation and | think the Government shouldun-
learn something by the expernence they have
gamnedbythistime There are enough prowi-
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sionseveninthe Constitutiontoday Therewere
suggestions made by Dr Ambedkarthat before
applying or beforeinvoking Article 356 the State
Governments areto be givenwarning Ifthat
does notwork there should be an arrangement
for holding elections Ifthatis notpossible then
only Article 356 should be applied as thelast
resort Even Articie 257 of the Constitution
autnorises the Union Governmenttoissuein-
structionsto State Governments to do certain
tings and not to do certain otherthings Even
after the demolition of the Babr Masyd at
Ayodhya some kind of instructions could have
beenissuedunder Article 257 ofthe Constitution
tc.the other three States Government. about
+hom there would have been some genuine
apprehensionsthatthey may notimplement the
—entre sdirectives Thatcould have beentaken
recourse o andalotof pubhic criticism could
nave been avorded Ey taking such a hasty
actionas youdid you haveonlystrengthened
therrbase ofsupportinthose States Therefore
+itmesefactors should betaken intc count

Tneretore Sir Lreteratethatthe principie
f igiia review hastobe ncorporated The

somepie of grving warning the principle of
oangeerttamn directives fromthe Uinion Govern-
e ntunder Arucle 257 oftne Constitut:on be-
toomposingthe President ¢ Rule et haveto
e s ongidered sothatthis bng ofasituationis
ceeiaes nfuture

S wewanl elechions at the earhest pos
Litve ime Butimust say and confess that the
situatiomintreccuntry particularivtne commu-
ngr situationin the country does not permit us
to hold elections in a manner that would be
‘wendiy andfar andrefiectingthe genuine aspr-
‘at.onsofthepeople Thepoisonofcommunal-
simhas spread far and wide and unlessthatis
not removed fromthe mind ofthe people and a
s&r ularand demaocratic poltical atmosphere s
allowed ta return. holding elections atthis junc-
ture may proveto bemuch moredangerous than
not holdingthem

Mr Chairman Sir, just permit meto point
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out howthe country 1s movingtowards disaster
The Shiva Senaleader gave an interviewtothe
Times International only a fewweeks ago He
remarked that ifMushims were fleeing Bombay.
letthem goout Iftheydonotgo. they mustbe
kickedout (Interruptions)

PROF PREMDHUMAL Whatconnec-
tion does it havewith the Presidential Order?

SHRI CHITTABASU Ithas every connec-
tion because it affects the election prospects
Sir. my very first commentis that with utmost
reluctance and great hesitation | convinced
myseifforthe continuance ofthe President s
Rule inthesefour States Othervaseonly option
istohold elections justtomormow As youcannot
hold elections . | am agreeabletothe suggestion
Youcannot holdthe elections if you allowthe
Shiva Senato propagate or spread communa!
poisoninthisway Ithereareother courses also
butidonotwanttotakethetimeoftheHouse The
situationis suchthat elections should be held
at theearliestpossibletime We can holdthe
elections atthe earliest poss ible time prowided
secular and democratic polity 1s fu:ly guaran-
teedin our country My complantagainstthe
Sovernment is thatthey wantto be in poveer only
by invocation of Articie 356 and not by winning
the support ofthe peopleto seculansetha Soci-
ety ano on the basis of a secularisea society
stablise their political position inthe country

Therefore Sir. with these reservations |
agreewiththe proposal of continuance ofthe
President's Rule for sometime provided the
Government s agreeable to make necessary
arrangements to hold elections atthe earliest
and for that purpose also carry on campaign for
seculansation ofthe society

[ Transiation)
SHRIDAU DAYAL JOSHI (KOTA) M
Chairman, Sir_ thehon Members areblindly

supporting this Bill for their own politicai gains

Sir. today Il was gong through the proceed-
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ings ofthe Constitution Drafting Committeeand
Iwould like to drawthe attention ofthe House
towardsthe views expressed by Dr. Ambedkar
on this Article when he was repeatedly asked
about itbytheMembers. Dr. Ambedkar saidthat
according to his views, the article 356 would
remain dead forever. Butitis unfortunatethat
in spite of their claim to bethe followers of Dr.
Ambedkar, this Article was used 101 times
duning 44 years . Hadthe departed soul of Dr.
Ambedkar been listening these things in the
heaven, hewould havedefinitely beenthinking
asto how his followers are misusing this Article.

The way this Article is being misused is
highly condemnableand objectionable Itwas
hopedthat good sense would prevail after the
histonc judgement of Jabalpur High Court One
of our former Chief Minister had even announced
27th June as elections date in Rajasthan be-
cause ofthe histonc judgement of Jabalpur High
Courtand onthat basis the Government would
not gc to the Lok Sabha for extending the
President’s rule but | regret to say that the
Government has brought this Bill for extending
President's rule for another six months on one
pretext or the other.

Thehon Home Mimister has saidthat the
law and order situations 1s not good and there-
fore. elections cannotbeheldthere Thereis no
law and order problemin Rajasthan. Two days
earher statementwas given by the Governor of
Rajasthan, Shn Reddythatthelaw and order
stuationis normalinthe State -

17,19hrs.
[SHRI SHARAD DIGHE wn the Chaur]

Butthe Government says that the situation
is not normal for holding elections. Actually the
position of therr leaders is not good for elections.
if there 1s any detenoration in the situation that
1s only on the borders of Rajasthan and the
Central Government i1s entirely responsibie for
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that Theinternational borderinRajasthanis not
securedtoday. The Government has sealed
border in Punjab but it has not done so In
Rajasthan and Gujaratandthe arms andammu-
nitions, A K. 56 rifles etc. are being smuggled
from Rajasthan border only. Therefore. lwouid
like to submit that though the law and order
situationin Rajasthan s satisfactory yetdueto
the Government's attitude situation on the
Rajasthan borderis very precarious. TheGov- *
emmentis quiteincompetent. Therefore, tmust
tenderitsresignation Ifelections aretobeheld
then firsthold elections tothe Lok Sabhatojudge
the actual mood of the electorate and actual
conditions prevailing inthe country

An hon. Member of the Congress, a little
while ago, praised the President's rule in
Rajasthan However. would liketoremindthe
hon Members oftheCongressthat yesterday a
senior congress leader from Rajasthanand ex-
Minister of T extiles. ShriAshok Gehlot. submit-
tedthat underthe President's rulecorruptionhas ,
increased A statement in this regard was
issued by ShnAshok Gehlot yesterday in Jodh-
pur Probablythe Governoris being criticised
becausethe Congress in Rajasthan s divided
intotwo factions One faction s supporting the
Governorwhilethe other s opposing the Gov-
ernor Opposition s not something very seri-
ous The Governor 1s not being criticised for
hampenngdevelopmentworks inthestate The
Governor has notrightly come tothe assistance
of any congressman The Governoris quite
justified because howlong he could have ful-
filled thewishes ofthe Congressmen Sincethe
State 1s under the President's rule so. what
would the Congressmendointhestate Forhsts
regarding thetransfers and postings of Collec-
tors, DiGs and SPs are pending withthe Gover-
nor. From each district four congressmen
approach the Governor with their lists Shn
Vidyacharan Shukla has been made incharge™
oftheCongress party affairs in Rajasthan. Shn
Shukla 25 days back informed the Congress-
men inRajasthanthat the President’s ruledoes
not imply the rule ofthe Congress. Shn Shukla
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adwvisedthemto remainwithin limits. However,
whatelsecan the Congressmen do because

they have got nothingto do for the last 2to 3

months. The Congressmen have again started
wielding influence in Rajasthan under the
President's rule. The Congressmen havestarted
assuring the officials regarding thetransfers
and postings and approach the Governorwith
thelists TheCongressmeninthe Statearenot
bothered about industrial development in
Rajasthan No industry has been set up in
Rajasthan underthePresident'srule Onlyone
industry oftransfers and postings has prospered
inRajasthan. TheCongressmen arecharrging
betweenRs. 5.000toRs. 20,000 for thetransfers
and postings of SPsto Collectors. Therefore, |
urge thehon Minister of Home Affairsto check
this practice The Congressmen are daily
pressurisingthe Governorinthisregard Shn
V C Shuklais aware of alithese developments

Today aiso nine lists regardingthetransfers and
postings of Collectors and DIGs were submitted
tothe Governor of Rajasthan Exceptthisno
development activity 1s going on in Rajasthan

Today's new'.-‘-.papers carry a report that two
persons dies in Khedela after drinking non po-
table water | would ke to submit to the
CongressmenthatRajasthanis generally inthe
gnpofdrcughtbecause ofthescarcity of water

People in Rajasthan do not have food to eat

There are areas in Rajasthan which do not
receive rainfall for Sto 7 years at astretch When
children growup after 5to 7 years and ifthereis
rainfalithey asktheir parents, whatis happen-
ing Then parents inform themthattis called
rainfall This i1s the scenano in Rajasthan

Therefore, | urgethe Governmentto ponder over
all this  Meetings of officials in Delhi are
convenedtimeand again. However the Gover-
norof Rajasthan should convene a meeting of
the State MP's todiscuss theways and means
for brnepeg Yamuna waterto Rajasthan Arbi-
narvdecsnsarebeingtaken Thatswhythe
ten mer Chuef Minister of Rajasthan advisedthe
< v nor of Rajastahn nottointervene inthe
mate e And as and when the Assembly 1s
s Lived the Governor can take a decision in
thusregard The Governoris notcompetentto
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settlethe issuewrththe centre.

Sir, Rajasthanis facingwater and power
shortage. Forthe firsttime developmenttook
placein full swing in Rajasthan under the lead-
ership ofthe ChiefMinister, Shri Bharoin Singh
Shekhawat. TheHon Prime Minister should
call Shn Skekhawatto discussthe policies and
programmes framed by thelatter in Rajasthan
The then Chief Minister of Rajasthan earlier
madeanannouncement diallowing personswith
morethantwo children from participatinginthe
municipal and panchayat elections, the provi-
sion beingincorporated in the 72 nd amendment
Under compulsions the Central Govérnment
has accepted this provision Shn Shekhawat
provided efficient leadershipin Rajasthan Just
becuase of one unsavory mncident 1 a small
town near Jaipur the Central Government de-
cidedtodismiss Shn Shekha .

Sir. Shn Shekhawat provided able,
prograssive leadership in Rajasthanbutallofa
suddenthehon Ministerof HomeAffairsrelaised
that Shri Shekihawat s not fit to continue in
office Only oneday beforethedismissalof Shn
Shekhawat he was being showered praise for
providing able leadership by the Governor of
Rajasthan Statewas marchingforward under
theleadership of Shn Shekhawat but his Gov-
ernmentwas simply dismissed becauseof his
proximity to ‘Sangh Parivar  Aithough Shn
Shekhawat ordered largescale arrest of the
RSSworkers |throw downthe Gauntlettothe
hon Minister ofHome Affairs and the Congress
tocomeforward AaoMaidanMein, YeGhora,
YeMaidan KaraoChunav, Janta Jise Chaheg,
Chunlegr

Iknow it very wellthat my party willwin the
elections Janatawll decidethe fate of boththe
Congress and my party Eventhreebirths will
not belong enoughtowin the elections inthe
State People will reject the congress for its
misdeeds |amoftheopinionthat the peoplewlt
electmyparty People areonoursideand will
continue to vote for us With these words |
conclude )
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{Penyakulam ). | am very gladto participatein
this discussion on behalfofthe AIADMK. Itis
a matter of great regret and shame for the
Congressthatthey are movingthis Housetoday
forapproval of extension of President's Rule for
afurther period of six months in the States of
Uttar Pradesh. Madhya Pradesh, Himachal
Pradesh and Rajasthan.

The population inthese States constitutes
morethan 40 per cent ofthetotal populationin
India. The suspension of democracy inthe four
States for a further period of Six months sends
ashameful signaltothe outside worldthatindia
which is the second largest democracy inthe
world is outto destroy the very democratic fabnc
onwhichthe Constitution ofindia is based.

The Housemay kindly recalithatthis Con-
gress Party which inefficiently handled the
Babri Masjidissue 1s a silent sepectator ofthe
demolition of the Babri Masjid on December6
lastyear

Sir. the House may kindly recallthatthe
Congress Party, which inefficiently handled the
Babn Masjid issue, was a silent spectatortothe
demolition of the Babri Masjid onthe 6 th De-
cemberlast year Beforethe 6th December,
therewere reports thattherewas a danger ofthe
disputed structure being demolished by the anti-
social elementsthere Ifthe Central Govern-
ment had informationthat the demolition could
take place. they should havetaken some ad-
vance action

SHRIANNA JOSHI (Pune) Heistelling
s0 many important points aboutthe Resolution.
But onthe part of the Government nobody from
the HomeMinistry is taking any notes. Howwill
they answer his questions?

MR CHAIRMAN A Cabinet Minster is
hefre
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SHRIANNA JOSHI: Ifthey donothavethe
timetotake downthe points being made, letus
adjourmnthe House forten minutes.

[ Translation)

SHRIDAUDAYAL JOSHI Hon. Minister
is neither paying attention nor taking any note of
the points raised by us

[Enghsh]

SHRI CHANDRA JEET YADAV
(Azangarh):Mr Chairman, this is very objec-
tionable Theobjectionisright. Therearethree
Ministers intheHomeMinistry Afterall weare
discussing the proctamation issued bythe Home
Ministry. One ofthethree Ministers could have
been here.

MR. CHAIRMAN Most of thetime Shri
S B. Chavanwashere. Hehasjustgoneout He
was sittinghere Heisinchargeofit He must
have gone out forafewminutes Butanother
CabinetMinisteris here

THE MINISTER OF HEALTHAND FAM-
ILYWELFARE (SHRIB SHANKARANAND)
Wearenotsupposedtolistentothe cross-talks
ofthe Members of Parhament (/nterruptions)

| Translation)

DR G L KANAUJIA(Kher:) Mr Chair-
man, Sir, avery imporant matter regardingthe
proposal of extending President s rule in four
states 1s besng discussed intheHouse and the
treasury benches areempty It1s nothingbutto
ndicule such animportant matter. (interrup-
tions)

[English)

MR. CHAIRMAN : Piease go on Shr
Ramasamy.

Now do not raise any objections.
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SHRI B. SHANKARANAND: You know
that there is'a Cabinet Minister sitting here.
(Interruptions) The hon. Member should know
thatthere is a Cabinet Minister sitting here. We
havetq seetoso manythingsinthe House.

SHRIANNA JOSHI: You should nottake
itlikethat. Nobody from the Home Ministry is
here.

SHRI B SHANKARANAND: Letus notbe
tog technical when serious matters are being
discussed.

SARTANNA JOSHI : The Hon. Member
was giving some important information. No-
body was taking notes from your side.

MR. CHAIRMAN : Pleasesit down now.

SHRIR. NAIDU RAMASAMY : TheCen-
tral Government should have taken advance
action to prevent the demolition of the Babri
Mas)id (Interruptions)

MR CHAIRMAN : Why do you interrupt
now? Pleasesitdown

SHRI R. NAIDU RAMASAMY : By not
doingthat, the Congress Party atthe Centrehad
colluded with the anti-national and anti- social
elements in bringing down the symbol of secu-
larism as embodied in the Babri Masjid struc-
ture.

Atthe meeting of the National Integration
Council our dynamic leader Puratchi Talavi
demanded that the Babri Mas;jid should be pro-
tected and thewishes ofthe majority community
should berespected.

MR CHAIRMAN: Please do not disturd

SHRIR. NAIDURAMASAMY : Onlyifthe
Central Government had heededtothe sane

counsel of Puratchi Thalaivi, wewouldnotheve
cometo this pause. Our secularimagewould

| feel extremely pained to chargethe Con-
gress Party with abetting the anti-national ele-
ments in bringing down the Babri Masjid struc-
ture and subsequently demolishing the Consti-
tution itself, by bringing down the four demo-
cratically eleted Governments.

Ifthelawand order situation was so seri-
ous and if secularism was in peril in Uttar
Pradesh, then, inthat case, the responsibility
should have been taken jointly by the Central
Governments aswell asthe U.P. Government
YouhavedismissedtheU.P. Government.

The Central Government should have also
resigned accepting moral responsibility for fail-
ingto uphold secutarism. The Congress Party
and the Central Government have betrayed the
people of India by putting secularismin penl.
Secularismis no more safeinthe hands ofthe
Congress Party.

The Central Government, at the most could
havesuspendedthe U.P. Government for failing
to maintain lawand order on December6. Then
wecould have said that the Central Government
has not mutilated the spirit and lefter of the
Constitution.. The Central Governmentwhich
does not believe in democracy has not only
dismissed the UP. Government as agenuine
one but alsowent berserkin dismissing three
more Governments forno reasonthus subvert-
ing the provisions of the Constitution for cheap

The Congress Party has committed the
biggest crime on democracy by allowing the
disputed structure to be demolished and by
dismissing the democratically elected Govern-
ments by misusing the constitutional provi-
sions. Every Member assembied here hasa

rightto askfor a review ofthe Constitution itself

whether such drastic and dracenian provisions

" should any more existin the Constitution

| fully welcome in this context that the
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Central Government has taken aweicomestep
inbanning communal organisations. The Shiva
Sena, the BajrangDal andthe VHP have been
banned for the simple reason that they are
fanatics of religion. Therefore, in the
Govemnment's view and in the view ofthe Con-
stitution, religious fanaticism and seculansm
cannot go together. If that is the case, can
secularism , cannationalism, can patnioism, on
theone hand, and anti-nationalism, terrorism
andcastersm, ontheother hand, gotogether. For
example, letmetell acaseinrelationtothe State
of TamilNadu. Thereis anorganisationwhich
tsalsoa political party called the PMK which has
praised thekillers of RajivGandhi as martyrs
andwhich has alleged links with the ETTE and
otherterronst organsiations for the purposes of
their political survival in Tamil Nadu The
people of Tamil Nadu represented inthe Tamil
Nadu Legislative Assembly, unammously
passed aresolution for banning the poisonous

organisation calledthe PMK TheCentral Gov-

emmentnstead of banming the PMK tned under.
the auspices ofthe Congress President for an
electoral alhance inthe bye efections inthe State
that have beencancelled. Therefore, |charge
the Congress Party thatthey have a nexus with
theterrorists and the LTTE. The Congress 1s
promoting the PMKwhich has hinkswithLTTE
to createlawand order problem inthe State so
that they could have a handieto subvert democ-
racyin Tamil Nadu..(Interruptions)

SHRIM KRISHNASWAMY (Vandavasi.)
In TamilNadu. durningtheirregime, allLTTE
peoplehadfled . (interruphons)

SHRIR NADIURAMASAMY ' Ifthe Con-
gress Party believesthat tis againstterronsm,
it 1s against the kitlers of Rajiv Gandhi and it
wantsto paythe tnbutes to Shn Rapv Gandhi for
the great sacrifice he has done for the country,
then the PMK shouid immediately be banned
Action shouid also be taken against all the
congressmen including the TNCC President
~ho promoted the PMK cause. Thenonlythe
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people of Tamil Nadu and the people of the
country can be convinced thatthe Congress
Party is againstterrorism and againstthe.as-
sassins of RajivGandhi.... (interruptions)

SHRIM. KRISHNASWAMY : Sir, hecan-
not talk like this. He is talking about TNCC
President..(inferruptions)

SHRI PG. NARAYANAN
(Gobichettipalayam): They cannot objectto
this

SHRIR. NAIDURAMASAMY : |, there-
fore, opposethe resolutions for extension of
President's Rule in U P, Madhya Pradesh,
Himachal Pradesh and Rajasthan. The Govem-
mentshould give an assurancethatthe contin-
ued misuseofarticle 356 would be stopped and
electoral process would be commenced inthese
States

[ Transiaton)

SHRI KRISHAN DUTT SULTANPURI
(Shimia)  Mr. Chairman, Sir, the President's
Ruleimposed in Himachal Pradesh under Ar-
ticlé 3561s goingtoexpireon 15-693 Inseto
supportthe proposal of extending the penod by
six months  So far as the law and order in
Himachal Pradeshis concerned, the situation
has been quite good andtheenvironment 1s quite
heaithy. People of Himachal Pradesh have
beenaspirningto haveelections inthe State atthe
earliest so asto establish democracy there

[

Ourleamed collegues have raised several
objections. it has been alleged that Congress
Party s solely responsibie for allthis. Everyone
15 making allegations on Congress Party-
whether it is CPM or AIDMK or any other
poliical party. None ofthem looks into their own
shortcomings. They are ignorant of how the
situation detenoratedn Himachal Pradesh. It
so happened that as soon as BJP came into
power inthe State. the very first decision they
took was to remove the chairman of the State
Electncity Board and spent about Rs 8 lakhs
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610 cases were field on behalf ofthe Govern-
ment, however 193 cases wentagainstthe BJP.
Anadvocate belonging tothe same party was
paidRs. 50,000 per day inthis connection. Itis
a matter of utter shame thatthe money ofthe
backward classesin Himachal Pradesh was
misused at large scale. Notonly this, |would
alsoliketo submitthat a conspiracywas hatched
to sell allthe 21 Public Undertakings workingin
HimachalPradesh. State Governmentempioy-
ees and officials were not only harassed but fake
cases were filed againstthem andthe employ-
ees were lathi charged. The law and order
situationinthestatewas verybad. Thustheyare
stillindulging inthe same conspiracy.

TheCentral Government has always been
keen to help notonly Himachal Pradesh but to

allthe state with a motiveto uplift the nation as

awhole. However, BJPwastheonlyruling party
inthe Statewhich remainedtotally unconcermned
aboutthe State of affairs inthe State. Rather,
they preferredto misusethe Government funds

"I would like to submit to the Members of the

Cabinetandthehon Minister of Home Affairsin
particularto look intothe matter, because bas+
cally he belongsto grass root level and has good
knowiedge aboutthe people. Ifan investigation
1s conductedwith regard tothe affairs in Himachal
Pradesh, it would reveal how land deals were
madein anillegal manner, and that ultimately
lead to the exploitation of peopie. The BJP
Government deserved to be removed. Earlier
all the leaders of this party marched from
Palampur to Shimla, but afterwards they
marched from Shimlato Dethi. They did sojust
toinstigatethefeelings of peopke, but pursuaded
the people of Himachal Pradeshthat they were
demandingroyalty. Didthese peoplenotcome
to power in 1977, could they not raise this
demand atthattme? Today, they havespoiltthe
atmosphere of Himachal Pradesh. itis truethat
the Central Government has decidedto extend
the President's Ruleinthe State under section
356 Isupportthis. PeopleofHimachalPradesh
wanted to have elections inthe State butthese
people have deteriorated the law and order
situation inthe State. Now they have, raised
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anotherslogan -'Ayodhya Chalo’. Allofthem

wentto Ayodhya and claimed that they would
build Ram-Mandirin Ayodhya, Butwhat hap-
penedthereafter? They did goto Ayodhya but
failed to build thetemple andthus retumedto
Shimla. Some of the stayed at Ghaziabad,
someat Paonta Sahibwhile others somewhere
near Dehradun. Thus, thisis the party which
indulges in misappropriation of funds, forwhich
they exploitthe labourers.

Mr. Chairman, Sir, | would like to submit
thatitis good that Presidents’ Rule has been
extended in Himachal Pradesh under Section
356. They assured the youth to give employ-
ment, butnobodygotempioyment. About 35,000
workers were retrenched in Himachal Pradesh,
itwas justanactofrevenge. The members of
CPI,CPM, Janata Party or Congress Party may
be asked howthe BJP started functioning? The
children in schools opened in the State were
giventraining ofthe drill of RSS, RSSworkers
wererecruitedthere |would liketotelithehon.
MimsterofHomeAl‘lairsas‘tohwmesmetm
was prepared. Ascheme named ‘Baigopal was
implemented underwhich Rs. 300/- wereto be
given per month as salary. How many persons
were employed under there scheme - Van
Lagao, Rozo Kamao'? How many plants were
pianted underthat scheme? Thereafter Antyodya
Programme was launched under which five
personswere nominatedto form Panchayatin
each village. name of persons living below
poverty ine as shown in Government records
were jn thousands but the actual numberwentto
lakhs. Their scalecontinuedtonse. The Chief
Minister of the State boasted of converting
Himachal Pradeshto Switzerland. D it happen
s0? Ratherthey ruinedthe State. The Govern-
mentthat came into power knew nothing. As far
as | feel, they have caused so much damagethat
it may take years together to normalise the
situation, and still they blame the Congress

party for everything

Mr Chairman, Sir, my submission that
teachers were not posted inthose school where
children of Harijans were studying, illegaltrans-
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fersweremade. The BJP chiefis present here,
he is aware of how many letters | wrote for
apprising him of what was happening there.
Today, they allegethatthe Governor playstothe
tune ofthe Congress party. The Govemorofthe
Stateis a very noble man, be has alreadyworked
asthe Speaker and the Minister here. He did not
indulgein Party politics in Himachal Pradesh.
Hewelcomes everybody to acquaint himself
with the prevailing situation. He hasworked for
the development of Himachal Pradesh. Now,
the Members may bring to the notice ofthe hon.
Prime Minister or President the incidents in
which excesses were committed. The Home
Minister might be awarethat Himachal is paid
arayalty of Rs. 200 crore. Himachal Pradesh
should be given its due and peaceful negotia-
tions should be held in this regard. We do not
want agitation nor do we want large groups of
peopiefrom Haryana or Himachal Pradesh to
march in procession to Delhi. Buta group of
peoplefrom Himachal cameto Dethi. Maybe,
they knew that they would not succeed in their
mission. This issue came up beforethe entire
country. |am saying this because, justnowthey
sadthat theywill fight theelections anthis issue.
lwould also like to submit that we are not afraid
of elections. Sofar as elections are concerned,
when BJP was in power in Himachal Pradesh,
they had conducted the elections tothe corpora-
tonthereandtheresults arebeforethem. None
f their members was elected tothe corporation.
hr Shanta Kumarwas thethen Chief Minister
ofthe State. They could notdo anything evenin
nis regime and now they maketall claims and
say that our Government is totally worthless.

Alithosewho are sitting onthat side wear-
irg saffron clothes were electedto this Housen
'%89:inthe name of LordRama. Iwould liketo
zubmit that we are also devotees of LordRama,
but have never deceived anyone in his name

| would like to submit that the haryans.
adivasis and the poor were the worst sufferers
1unngtheB J P regimen Himachal Pradesh
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"Youwouidnotfind such an example anywhere

Iwould like to request the Central Govemment
inthatregardthatall such decisions whichwere
takenthere duringthe B.J. P. regime and which
had neglected the interests of people, whether
Govemnmentemployees, villagers or students,
should be reviewed and relief should be pro-
vided to the affected people, as there is
President's Ruleinthe State at present.

Besides, our Government hadtaken some
importantdecisions sometime, ago, theB.J.P
Government had withdrawn those decisions,
such asthe support price of apple was with-
drawn. ShriShindeand | visted the areaand
sawthat crops of 8 to 10 thousand people had
already destroyed. But thé B.J.P. Government
did notpay any attention towards it. | understand
thatthe Union Govemment is paying attention
towards this problem and has decidedto send an
experts teamin Himachal Pradesh which will
study the problems faced by the farmers there.
This should not be delayed. | want that our
scientists should study the problems faced by
those farmers.

Mr. Chairman, Sir, Ithank youfor givingme
time to speak, but | would like to reply to the
points raised by them by askingthem astowhat
happened duringthe 8.J.P. regime in Himachal
Pradesh. Theyworkedwith a sense of revenge,
and made hasty appointment of personsinthe
corporationwithintwo-three months. Iwantthat
aCentralteam should besentthereto studythe
problems infar-flung areas. Recently, ourHome
Minister had visited that place. | have not met
him yet, butwould liketo request himthrough
you that attention should be paidtowardsthose
problems and an enquiry should be conducted
intothe excesses there.

ltis good that a resolution has beenmoved
hereto extendthe penod of President's Rulen
Himachal Pradesh by another 6manths, butthe
Government should not wait for 6 months for
conducting the elections, because | feel that
these peoplewlllosethe elections Theyhave
notworked in a properway Somewherethey
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take ashes or somewherethey do something
else. They believein dramatisation. Theywill
havetopayaheavy priceforthese dramas. We
only haveto take solid measures and should be
united againstthese fascist powers with these
words, | supportthe resolution and demand an
enquiry inthe matter.

[Engish]

MR. CHAIRMAN : Before | call the next
speaker, let us knowhowlong we haveto sit.

THE MINISTER OF STATE IN THE MIN-
iSTRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF YOUTHAFFAIRS
ANDSPORTS )ANDMINISTER OF STATEIN
THE MINISTRY OF PARLIAMENTARY AF-
FAIRS (SHRIMUKUL WASNIK): Sir, thereare
rwo-three speakers nowwhowould liketo par-
ticipateinthe discussion. Ifeverybody agrees,
wecan extendthetimetill about 7 p.m. ithinkwe
shall be ableto completethis discussion by that
nme

MR CHAIRMAN: Ali right, Does theHouse
agree?

SOME HON MEMBERS ' Yes, Sir.

MR CHAIRMAN - Now ShriChandra Jeet
fadav

SHRI CHANDRAJEET YADAV
tAzamgarh) Mr Chairman , Sir, in a very
~pecial and critical stuation, the Union Govern-
ment imposed President's Rule in 4 States -
tJttar Pradesh, Madhya Pradesn, Rajasthan and
Himachal Pradesh. it may bejustified for Uttar
Pradesh but it 1s very difficult to justify the
enforcement of Article 356 ofthe Constitutionin
the otherthree States. Neither any report was
sought earlier northerewas any break down of
faw and order machinery inthese States So. it
v difficultto justify The people of this country.

showantto uphold thedignity ofthe Consttution
sinddmaintain cordial Centre-State relation which
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is an essential feature of democratic pariamen-
tary system. will find it hardto supportthis step.
lalso supporteit. becausethis stepwas taken

. inaspecial situation where the party ruling in

those 4 States. had not only disgraced the
Constitution and endangeredthe national unity,
but even attacked the root of our national unity
whichis equality of all religions

By defying the provisions of the Constitu-
tion and breaking down aillaws, traditions and
theassurance giventothe Central Government
in the House and in the National Integration
Council, they demolished a place of worship
belongingto a particutar community Notonly,
the ChiefMinister who belongedtothe Party. but
evenits eminentleaders openly said thatthey
will not abide by the Corstituticn or by any law
onthis question. whichwas attracting interna-
tional attention and was attackang ourvery roots
Insuch asituation, the Urwon Government had
totakethis step and twas compeliedtodosc.
because itwas necessary. So, ifthedignity of
the Constitution has to be upheid and the pariia-
mentary system hadto be maintained, no party
canbeallowedtogvean open challengeandso
this fateful step was taken

Iwould requestthe hon. Ministerthat 't 1s
nghtthatthis resolution has been broughthere
toextentthe President's Rule by 6 months more
but he should assurethe Housethatelections
will be conducted inthose states within S months
| am afraid that you give assurances severai
times, butdonotfulfillthem Regarding Delh:
itwas declaredinthe House as well 3s otitside
alsothattheelections would be zonducted atthe
earliest butitwas nothe!dti now Regaraing
Jammu-Kashmir atso. itv-as saidthatarrarge-
ments forearty elections are being made_but ve
canseethatthe stuationthere s going from tad
toworse So,donotbringthesituationto such
apassthat after one year thisresotution'sagain
brought hereto extend the Presiaent s Rule for
6 months more and we are asked to support it
We will not support it then if such athng
happens. youwill be equai'y responsibie for
weakeningthe democracy '



803  Re. Continuance of
- Proclamation in respect

[Sh. Chandrajeet Yadav]

Mr. Chairman, Sir, Iwould like to submit
another point. In Ayodhfa. Babri Masjidwas
demolished by defying alithelaws. itistruethat
the State Governmentwas basically respon-
siblefor its safety. Butbeinga national problem,
the Centrewas equally responsible for its safety.
Thosewho weretrying toweaken our roots had
openly attacked the faith ofa particular religion
lunderstandthatthe Centre had givenapromise
and assured this House and we used to take
those promises very senously. The Centre had
said that itwas their responsibilty and they will
not hesitateintaking stringent steps, comewhat
may buteven after repeated assurances, itisa
matter of regretthatitwas notableto savethe
structure.

18.00hrs.

Itis unfortunate and thereforethereis no
escape for you from shouldenngthat responsi-
bility. | hold that ifthe Government continues to
be afailure likethis in discharging its constitu-
tional and tegal responsibilities which have
direct bearnng upon national unity andthe basic
values ofthe country, thenwill it result intothe
weakening of the constitutional values and

‘moreoverthefafthofthe peopleinthe constrtu-
tional system, will also erode

Secondly, would liketo know as towhat
has beenthe action ofthe Government dunngthe
bygonedays TheGovernmenthad assuredthat
itwould solvethetangle.

Theassurancesthat you gave beforeelec-
tions are alsothere. The hon. Prime Minister
had, without giving any pre-thought, announced
that Government would reconstructthe Babri
Masjid on the very same site but later on he
himself ruled it out. Later on, the case was
refereedtothe Supremecount Youwereaccus-
ingtheB.J P. Government for allthat happened
anddid also say that you people were not at all
responsible forthat. itwas saidthatthe matter
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would bereferred tothe Supreme Courtforits
consideration on alithe fundamentalissues, but
the matter was sentto seekthe opinion ofthe

‘SupremeCourt. Youcould notimplement your

own decision evenduring President'srule. The
Government said thatitwould setupa trust. It
was said onthefloor ofthis Houseand moreover
setting up oftwotrusts was alsoassured during
the course of Presidential address. Now, | ask
astowhat steps have beentakeninthis regard.
Whythetrusts announced earlier havenotbeen
set up sofar? Next, whetherthe construction of
maunder-masjed thorough the said trusts would
solvethetangle? Iwould likethehon Minister
ofHomeAffairsto say hereinthe House inclear
terms asto whatthe Governmentis doingto
solvethis problemwhich has shakenthe very
foundation ofthe unity of this country? | would
like to know as to what concrete steps are
proposed to be taken by the Government?

Outcolleagues ofthe B.J P. should aiso
takenote ofthe unfortunatesituation. TheB.J.P
wasthereinpower |amsorrytosaythateven
after personal persuasions and persuations
thorugh letters to invite the Members of Parlia-
ment for seeking their opinion, the chief Minister
ofthethenB J. P Government of Uttar Pradesh
never dunng thewhole of his period inthe office
paid any attention to this demand We also
belongtothe samestate and we also represent
different constituteuencies ofthat state. The
B J.P. Government has done nothing to its
credit. The development programme thatwere
earlier in progress were suspended. Such a
situation was createdthat it appeared thatthere
was a Government oftheworkers ofthe B.J.P
Ithas near constiutionad necessarytoseekthe
adviceofothers Alinght, the Govemmentofthe
B.J P.wasdismissedin Uttar Pradesh, butwhat
is being donethere now. At presentthereisarule
of bureaneracy inthe State. Never had | seen
such a situation under President's rule as 1t
prevails in Uttar Pradesh now

Ihaveto say with deep sense of sorrowthat
no adviser tothe Government has timeto re-
spondto letter ortomeetus. When Iwritetothe
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Hon. Prime Minister, | get a reply andwhen |
writeto you | get areply within ten days, butno
reply comes from the advisers of the State
Governmentwhen |writetothem. Theyare new
lords. They never respond eventothetelephone
calls. when a pérson like meis not responded,
howcanacommonmanexpectanyreply. |have
no appreciation forthe present Governors be-
cause | do not remember to have seen such
Govemnors. Thereare courts wherethereis no
security hundreds of persons go therewithout
any hindrance. But to have a meeting with
bureaucrats andthe Chief Secretaries is very
difficult | havenever met any Secretaryinmy
life. When | have anything tofalk, | talktothe
ChiefMinister or Iwrotetohim. In cases ofany
problem | hold talks on telephone. But nobody
responds eventotelephonecalls.

I woulddike to submitto the hon. Minister of
HomeAffairsthat it is notthat bureaucrats adopt
arbirtary attitude only in Uttar Pradesh, they do
adoptsuch an attitude in other states as well
What | am saying is based on my personal
experience and noton hear say. The Govern-
ment should check this habit and instructions
should be passedthatthe bureaucrats should
meet the Members and other persons to make
outways. | had personally requested the hon.
Minister of Home Affairs six months back to find
out some solution tothe problems of Kashmir
and Punjab. Thatwas thetimewhen President's
rule hadnot beenimposed. | had suggested that
the Government should keep contact with the
public. State-level and districtlevel Advisory
Committee should be set up. People of
reorgnised parties shouid be called fornegotia-
tions. There is arbitrariness at present. We
should assess the lawand order situation. The
GovernmentoftheB.J.P. is accused ofwhatis
happening there. in Kanpur someHarizans and
some persons belongingtooppressed Class
have been murdered. Therelimbswerecut. The
local administration camaeinto action onlywhen
other persons reachedthere. Therehave been
incidents of lathicahrge in Gorakhpur and
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Siddharth Nagar. Youdo notneedto go far off,
just assess the situation in Ghaziabad.
Nonindustrilist is willing to set up any industry
in Ghaziabad. They fearthatthey may be kid-
napped or may beorecedto givemoney unduly
incasethey set up industries in Uttar Pradesh.
Thesituationthere is miserable. The Govern-
ment is not able to have a control over the
situation, the Uttar Pradesh Police seemstobe
toally inactive. There are anti-social people
presentin every district. There are gangs pos-
sessing illegal arms and they have nexus with
thelocalauthorities.

Now | would like to draw your attentionto
some basic points that should be implemented
atleast during the President's rule. The ordi-
nance based on the report of Mandal Commis-
sion which was 1ssued during the tensure of
Mualyam Singh and which provided for the
reservation of 27 per cent seats in Government
service was later on carried forward by the
Kalayan Singh Government. Unfortunately the
ordinance could not be replaced by an Actbythe
Assembly dyring the period of Kalyan Singh
Government. |wouid liketo ask astowhy the
Govemmentis notgetting it done. Theprovision
of 27 per cent of reservation should be imple-
mented in Uttar Pradesh. Why isthe reservation
for Scheduled Castes 1s not beingimplemented?
Shri Sitaram Kersirji has said here that the
earlier provision ofreservation laid downinthe
report of Mandal Commission will be imple-
mented The reservation in promotion is not
being given in Uttar Pradeshtothe Scheduled
Castes. Thereis noreservation for the backward
class peoplen Uttar Pradesh. Annattitude of
arbitrariness is being adoptedthere. TheCentral
Government should get this work done durning
thePresident's rule. Ifitis notdone, the Govern-
mentshould bereadyto faceits consequences
. I would like to submit that the Government
should gofor a specialrecrutment. The Govern-
ment should keep the decision of Supreme
Courtunder its consideration. ithas been stated
in the decision that the Government had not
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implementing the reservation for backward
classes peoplefor42years. Itwas alsotherein
the decision thatthe provsions of reservation
should beimplemented in such a way thatits
benefitis withdrawn soon afteritis provided The
Committee assigned withthework of identifying
creamy layeris composed of such personswho
areagainstthe policy of reservation. The Com-
mittee should bereconstituted. The Committee
has submittedits report but nothingisbeingdone
inthis regard in Uttar Pradesh. The Government
shoul8take stepstoimplement the provisions
of reservation

lam happy that an university inthe name
of Dr. Ambedkar has been opened inLucknow
Iwelcomethis step. The Governmenthas given
tthe status of a Central University butthere has
been noallocation foritinthe present Budget.
Landhas yetto be purchased forthe university
At presentnowork on thatuniversity is going on.
Just a board ofthe said university has been put
up there. The university in the name of Dr
Ambedkar has of course been giventhe status
of Central University, but nowthe Government
should expedite the work by making special
provisions inthe Budget. sothatthe academic
activities inthe university may beginsoon

There is much discontentment following
the provisions made under this Budget Thehon
Minister of Home Affairs should tryto knowthe
reasons. The stipendament for the students
belongingtothe Scheduled Castes shouldbe
raised When | raised this issue during the
meeting of Dr Bhimrao Ambedkar Centenary
Committee atthattimeadwsor ShnR D Sonkar
- had saidthatwhat Inwas saying was corrent
Students had resortedto strike, hunger strike
and satyagrahthere. Theywere beaten upwith
lathi and were put behind bar Their stipend
amountis notbeingraised Thestipendamount
being grven is the same thatwas being given 25-
30years back Theprices havewas goneup. But
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thestipendhas not beenraised. You should be
considerate enoughto acceptthe genuine de-
mands ofthe students belonging to oppressed
class. If you do not have money even 1o pay
stipendtoblind, handicaps and widowsthen how
would things move. the Central Government
should find a way out because you cannotim-
poseataxtilla popular Government s elected
The Governmentdo nothave a righttoimpose
ataxinastatewhichis under President’s rule
Now. the Central Governmenthastodo somthing
in this epecial situation as elections are not
being held and President’s rule is being ex-
tended. it should therefor, make a budget for
Uttar Pradesh :

All development activities are standstill.
TheMembers sitting over here knowthatthere
is no developmenttaking placein Uttar Pradesh
exceptJawaharRojgar Yojana, forwhichmoney
is sent from here but that is too misued in the
name of constructing a 2000 meter road or a
pavement. (Interruptions) butin fact nodevetop-
mentwork is being wired out in the state. The
Hon. Minister of Home Affairs. U.P.is a back-
ward State. Although, populationwiseitis the
biggest State It has several drawbacks You
cannot rectify all of these during President's
rule. Actually this is the responsibility of the
Governmentthere but as you have gotan oppor-
tunity you mustdo some reforms in its struture
and administration sothat people ofthe State
may work untidily and most ofthe problems of
the Stategetresolved

Just now Shri Hari Kewal Singhji was
telling thatthe Governor has sanctioneda sum
ofRs 600crores IthoughtthatRs 300 crores
is to be paid to the farmers as outstanding
amount for sugarcane but you canwellimagine
aboutthegrievances ofthe peoplewhenRs. 600
croreis dueas arrearstothesugarcanefarmers.
Theprices of fertilizers are increased, the rates
of electricity is raised. the students are not
awarded any scholarships and instrad their fee
israised Whatis happeningin your State? Why
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paymentis madetherein every 15days andthat
, looregularly?(interruptions)You arerightly say-
ing that sugar price has been raised but its
benefit is not reaching the farmers. Shri
Kalpanath Rsihad made anannouncementin
this regardinthe House, that the Government
would clear all such arrears by 31st March but
nothing came forward inthis regard. As permy
information thisamountisaboutRs. 300 crores
butthe amount mentioned by ShriHari Kewalji
i1smuchmore but |am surethatinany condition
it 1s not less than Rs. 300 crores. You may
enquire about it and should take immediate
stepsto pay arrears tothem You should stick
to yourword

TheMunicipal Committee areinavery bad
shape. They have run out oftheir resources.
~ They are unable to provide tubewells to the
people Thereis noarrangement of the water
even duringwedding andfestival season. There
1s no electricity no water and people have to
suffer. The Municipalities donot havearrange-
ments for elearningand for payment of salanes
totheir employees. Neitherthe employees of
Woater Deprtment nor the Municipalities have
been paid their salaries, therefore Mr. Hone
Minister youmust giveita thought. Youarean
experienced hand and you canwelltnrace out
- thereasons. We are paying 85 per cent of our
budgetinappalling salaries and on establish-
ment and do not spend on developmental works
There is need to take concrete steps in this
regard

It 1s high time to take measures as this
decade is going to be terrible one which will
witness great changes and conflict. The poor are
raising their voice againstthe exploitation and
atrocities being meted out to them. Here we
celebratethe birth anniversary of Baba Sahab
Bhim Rao AmbedkarandinmanydistrictofU.P
. his statues arebroken and attaked. The advisor
has told that the Government have repaired
those statues by spedning a sum of Rs. 35
thousand. Butthe realquestionis notofrepainng
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them but of mending those feudal elements
Today, the Prime Minister stated that he had
called ameetingin respect ofland reforms but
every little progress has beenmade on this front
Iwould request you to use this opportunity for
basic reforms sothat out values and systemis
strengthened.

SHRI KAMLA MISHRA MADHUKAR
{Motihari ), Sir, hon Minister might remember
that6 monthsago allleftists supportedthe move
toenforce Article 356 and impose President’'s
rule in a special situation inthese four states
This special situationwas thatthe whole nation
was ablaze and the demolition of BabriMosque
had not only created communal disharmony but
alsotheimage of india had suffered a set back
inthewholeworld. Itwas posingthereattoour
constitution and national unity and overall devet-
opmentofthenation. Inthatcondition, the leftists
and other parties except B.J P had supported
your moveto impose President’s rule in four
states Buttoday | opposethe proposal brought
by youto extende thetenue ofthis rule. Why ?
Itis because countinuance of President's rule
goes againstthe very spirit of Democracy. Itis
anassault onthe expectations and aspirations
ofthe people. Italso obstructs the impostiation
of the federal constitution. You cannot even
implement the recommendation ofthe Sarkaria
Commission, therefore, | opposeit.

The mostimportantthing, Mr. Chavan, is
whether the aim with which you have imposed
the President's ruleis being achieved. Are you
headinginthatdirection?No, |donotfeelso. The
way you have given your cooperation in the
demolition of the Babri Mosqu is known to
everybody. Youhadreceivedinformationat 12
O'Clock butthe Government got paralysed and
did nottakeany action Even National Integra-
tionCouncilwasignored Theassurancegiven
tothe countrymen not fulfilled andit created an
atmosphere of mistrust and fear among the
minorities. Hon. Members, the members of
B.J.P.have undertaken an assignment con-
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cerning Lord Ram. One hon. Memberwas say-
ing something about Lord Ram. Iwouldliketo
ask him towhich Ram hewas referringto. The
one who is omnipresent or the one which 1s
"Ramante Jogin Hirday Seh Ram”orthe one
aboutwhom Kabirhassaid;-

Hindu kahe Mohi Ram Pyara
Musalamanjaherahmanaji’
Aapas mein abulari-larimue:
Maram Nak Kahur janare

Or the one which is called “Dashrathi
Ram’, who had ordered to kill a Shudra just
because he dared to study Vedas. | want to
submitthatthere is anawakening amongthe
backwards. theDalits. B.J.P. and Congress are
hatching a conspiracyto crushthis awakening
and wantto rulethem. | wantto ask youwhether
you are going to promote secular force or
strengthentheintegrity ofthe nation duringthe
extended period of 6 months of President's rule.
Does not Government propose scanning of per-
sonslongingtoR.S.S., V.H.P.and Bajraing Dal
and remove them from administration in the
B.J.P.ruled States, particualry in Uttar Pradesh
Ifscanning s notdone your orders will not be
complied by theofficers be it D.M. orany other
officer The B.J.P. people have intruded and
infiltrated into the administration as well as the
paramilitaryforces. Youwll haveto singlethem
out

Sir, Iwantto give some suggestions One
ofthem, is to form committees constituting of
secular forces at every level for Developmental
works

Secondly, R 8.5, V.H P andBajrangDal
elemets should betraced out andremovedfrom
the administration and corruption should be

wipedout.

Thirdly, the Police and Para Miltary forces
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should be scanned. Fourthly, elections to all-
locoal bodies should be held and such books
which have been modified should be reviewed
fromthe point of view of National unity.

Sir, Iwantto submit that timely elections
should be held. Social and Political scenario
should bechanged. Policy regarding reserva-
tion should beimplemented. We should get rid
of Brahmanvad

Withthesewords, | conclude.

PROF. PREM DHUMAL (Hamirpur): Sir,
| raise to oppose the motion moved by hon
Home Ministerto extended the President's rule
in four States. The President’s rulewas neither
justified in December last nor itis justified at
present when you talk about extending it by
another six months. The Home minister has
said in his statement thatthe work which was
started to normalise the situation

[Engish]

The process of normalisation has started
and itwillbe hampered if elections are held

[Transiation)

What process of normalisation has been
started andwhatimprovement has been brought
aboutthere? Whenwas the lawand order situ-
ation bad, particularly. inHimachai Pradesh?

Mr Chairman, Sir, recentlythe hon Home
Minister visited/Shimla and there h2, himself
admitted itataPress Conference Thisissue
wastobediscussed yesterday, hadtheissue of
impeachment of Justice Ramaswamy not pro-
longed Thenewspapers Tribune whichis an
importantdaily in North India, wrote in its edito-
nal columns yesterdaythat,

“ShnS B Chavan”durning hisrecentvista
tothe statetotake stock ofthelaw and order
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situationin Himachal Pradesh admitted
thattheatmoshpherin Himachal Pradesh
was conducive to hold elections. If his
assessmentwas nghtthereseemstobeno
valid reasons except political consider-
ations behindthe extension of President's
rule in four States where BJP Govern-
mentswere dismissed Inthe wake ofthe

Ayodhya incidents on December 6"

The newspapersaysthat thereis nothing
exceptpolitical prejudice Initsconcluding para-
araphthe papersaysthat

“It1s alsoclear that because ofthe weak
posttion of Congress party in Centrally
ruled States the Government s afraidto
holdimmediate electionsthere Ontheone
hand the state Congress President and
former Chief Minister Shrt Virbrabhadra
Singhisdemading immediate elections in
the State and the hon Home Ministeris
expressing satisfaction overthelaw ana
ordersttuations inthe StateWhereas onthe
other handthe Government s thinking of
extending President's rulethere Whatis
paradox

The hon Home Minister should ciarnity the
position Notonlythis the Indian Express” had
termed this steps inits editinal as Regrettable
decision andithas been ciearly stated thatthe
dectsion ofdismissing the State Governments
earhierwaswrong

{English)

‘ Apparently the Congress leadership con-
tinues to be nagged by a sense of uncertainty
aboutthe outcome of such elections Fromthis
pointof view. therefore, twillbesefer toexpaend
President's rule for another term of sixmonths
beyond the middle of Junewhenthe presentterm
1s dueto expire’

ltgoes onto say.

"Even atthis stage, the Government can
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showa betterregardfor democratic norms by at
leastdeclaring its willingnessto holo elections
well before the expiry of the proposed second
term of sixmonths of President's rule begining
from mid-June ”

[ Translation)

Our colleague ShriRam Nalk has givena
good suggestionthatinstead of six months, it
shouid be extended forthree months only and
fresh elections should be conducted thesewithin
thesethree months

Mr Chairman Sir the Tribune whichisan
importantnewspaper inNorthindia furthersays
thatthe ShimlavisitaofShriaS B Chavanthat -

[Englsh]

As 1s his wont. he 1s coy on the urgent
necessity or the political comustions bethind
thismove Thechances arethattherearenone
the Centre going by its old instrvet of opting for
pad course fannedthenbeing reluctantto givert
up TneCentrecannot find even alameexcuse
to aelay holding eiectionstothe Vidharm Sabha
by another six months  The administrative
machinery has notbrooken down. even ifthe
country was misled into believing thatithad in
tnewake of the December 6outage in Ayodhya
There's thus. novalid argument to persistwith
the foly ofimposing President s ruleinthe first
instance

i Translation)

These arethe comments of a Newspaper
which has been writing agamnstus and nowitis
writing against your folly The Editorial com-
ments

{English]

"It will be hazardous for the Center to
imaginethat its petiion would be upheld by the
apexCourt, particularly inwviewofthe stand thad
takenin 1978inacasesbrought before tbythe
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Governmentof Rajasthan. ithad then saidthat
the Judiciary had the rightto decidewhetherthe
Presidentwas provided with adequate material
to satisfy himselfthat constitutional working in
any Statewas not possible under the circum-
stances.. The Center did not have any Valid
reasons for dismissing the elected govemment
excepttheknown factthatthe BJP supportedthe
movement for building the Ram Temple at
Ayopdhya. Itis obvious thatthe Center feels that
an ear elechon would bring BJP back to power”.

[ Transiation)

Mr Chairman, sir_ justbeforemeoneofour
colleague was saying thatthe general public
wantelections andtheir party President of State
unit alsowant elections but we do net under-
stands as towhy the Government does notwant
elections Many hon. friends referredtothe view
of Dr. Ambaedkaron Articles 278 and 278 -A
when Pt Khunjriasked him a question;

[Enghish]

"May | askmyhon friend Dr. Ambedkarto
makeonepointclear? s itthe purposeofarticles
278 and#278 at o enabceithe Central Govern-
menttointervenein provincial affairs fortheask
of good Government inthe provinces”

Dr. Ambedkar said: “No, no TheCentral
Government s not given that authority

[Translation)

Not only this, many of our friends also
quoted the views expressed by Dr. ambedkar

“The proper thing thatwewroughtto expect
1sthat such articles would remain a

dead letter "

Burtsir, instead of a dead letterthey made
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itadeadly weapontouseagainstthose Govern-
mentwhich are not of their own party.

[Translation) -

The BJP Governments were dismissed
butin spite of communal riotin Congress ruled
States the Government did not feel it necessary
touseArtiele 356 (Interruptions) The misuse of
article 356 by the Central Government is a set
ofterrorism similarto he use of AK-47 rifles by
theterrorists against general public.

Himachal Pradeshis faeng serious finan-
cialcrisistoday. Oneofour friends was asking
as to why | was raising the matter of royalty
Yesterday, | read inanewspaper, astatement of
acongress lederwhosaidthat ShantaKuamr's
Governmentin Himachal Pradesh could not
solve the problem. of overdraft during its 33
months rule whereas it has been solved in
Governor's rule within three months Today
again it appeard in the newspapers that the
Government of Himachal Pradeshis againfac-
ing financial cnsis andthe Government does not
have sufficient fundsto pay evensalanestoits
employees Thatiswhy lamraisinghteissue of
royalty All States are receiving royalties on
gas, coaland oil Therefore. HimachalPradesh
should also be given royalty on hidro power
projects commuissioned before September, 1990
whichamountstoRs 200croresannually [fthe
Centralrule continues, the financial crisis will
also continue there and the situation would
deteriorate further

Inthe Eighth Five Year Planthe Govern-
menthas made proivison for Rs. 6000 per head
for Jammmu and Kashimir but for Himachal
Pradeshitis justRs. 300 per head Whythis
discrimination in allocation of funds when both
states are hilly areas and Himachal Pradeshis
peaceful State Eventhough Jammuand Kash-
miris disturbed State, you allocated Rs 6000
per head whereas forHimachalitis just Rs. 300
per head.
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Therewas anoverdraftofRs 212croes. it
was leamtthatthe Governor ofthe State metthe
hon. Prime Minister and the financial cirisis of
the State was over and the budged deficitof Rs
100 crores was conneyed. TheFinance Minister
saysthatthe Centrehas notgivenanygrant, but
only the State share of Centraltaxes was given
Butnowagainthe Stateis facingfinancial crisis.
Therefore, Iwould liketo saythatwe shouldrise
above party politics and make ajoint requestto
the Centre. TheConference was attended by the
representatives of 2000 Panchayats compris-
ing of 820 gram Pradhan, 744 up-Pradham 22
Chairmen, 30 Vice Chairmen of Panmchayate
Samities, 48 former MLAs and four M.Ps You
arendiculingsuch a massive conferenceand
sayingthat people from Punjab and Haryana
werethereinthe Conference Iregrettosaythat
my friend does not recognisethe people ofhis
own State

So far as the transfers are concerned |
would liketorequestthe hon Home Minister,
who visited the State. to find out the actual
positionthere Isitnotafactthattheofficials are
being transferred there after two-three months
period of their posting? He shoulg also find out
whether political interference in administrative
matters has increasedthere The Administra-
tive head has said aboutthetransfer of some
particular category of staff OnefactionofCon-
gress Party asked fortransfers whilethe other
faction stopped them Thehon Home minister
canfind outthefacts. | have someletterswith me
which authenticateit, but you are denying it
Here is a letter written by a leading congress
leader and Iwould liketo read the lastline ofthis
letter

[Engksh]
MR CHAIRMAN: Thatcannotberead
PROF PREMDHUMAL: Why not? | will

authenticateitand placeit onthe Table ofthe
House

VAISAKHA 22, 1915 (SAKA)

of U.P. M.P., Himachal 518
Pradesh and Rajasthan

MR CHAIRMAN: There is some proce-
dureofdoingit. Youcannotdolikethis.

[Translation)

PFOF.PREMDHUMAL: Allright, Iwilltell
aboutitwithoutreadingit The Governorwas
requested notto implementthis decision other-
wise. it will prove detrimental to the election
prospects ofthe Congress.

[English)

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL (SHRI SANTOSH
MOHAN DEV) That s the opinion of anindi-
vidual Itisnota Governmentopinion

PROF PREMDHUMAL Thatis anindi-
vidual opinion of aleaderandthat iswhy lam
saying that you are politically inter-fernngthere.

[ Translation)

AdiscussiononAyodhya programmewas
held here inthe house Underthis programme
rationwas being supplied at cheapratestothe
beneficiary families Wheatwas being supplied
atRs 1perkg. riceatRs 2 Sperkgandsaltat
Rs 0 25perkg Aftertheimpostion of President's
rule wheatisbeingsoldatRs 2 Sperkgandnce
atRs 3 5perkg Thisgiftwas giventothe people
ofHimachal Pradesh

Otherhon Members arealso quite eager
tospeak. Therefore Iwouldliketoagainurgethe
hon Minister to hold elections in Himachal
Pradesh as atestcase, tojudgethe popularity
ofthe Congress becausethe congress party
claims thatits prospects are every brightin the
State Hold the electionsto gaugethe peoples
mood Onlyrarely youcometothe Holuseand
talk of extending the President’s rule in the
State(Interruptions)

Thehon Member from Ramtek predicted
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ourdeom becausewe proclaimto be Rambhakts
and wear Ram headband. Whilethe congress
swears by Ramaswami. The Congress should
feel ashamed for its yesterday s conduct Even
thenthe Congressis belithing the name of Ram.
The Congress is going to be doomed as is
evidentfromits deeds. Thecongress mustieam
alesson fromthe past otherwisethe Caongress
party will be routed inthe elections

Onceagain lwould like to submitthat this
motion should be withdrawn and immediately
elections should be held inthe concemed States

SHR! YAIMA SINGH YUMNAM (Iriner
Manipur) Sir. i riseto supporttheresoiutions
forthe continuation ofthe President's Ruie for
anothersixmonths {hadavery bitter experi-
ence of the sufferings ofthe people when the
President's Rulewas imposed inmy State With
thatfeeling lam supporting Whilesupperting it
thavetorecallthe circumstancesthat calied for
the imposition of President s Rule inthese four
States Whilerecallingthat | havetomentionthe
happenings of 6th December Thenationwasin
ananguishmood Sc inthatcontext. the people
appreciate the imposition of the President s
Rulein U P. Rather. there was a compiant
against the Union Minister. particularly, the
Heme Minister was question as to why the
President s Rulewas notimposed earlierto6th
December On that account also. the Home
Minister, clarfied the positiontime andagain in
this House |amparticularly convinced by that
Because | am Member ofthe National Integra-
tion Council Whenthe Meeting ofthe NIC was
being held. ShriKalyan Singh gave an assur-
ance tothe Council that he will take action to
protectthe structure |alsothoughtthatthe chief
Minister of that State Shri Kalyan Singh would
keep hiswords. Buthe did notdo so. Thatisthe
trouble Inview of that, | am supporting the
position ofthe Home Minuster |agreewith our
hon. Members when they say that ifitis hap-
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pened in my State, whatwill you do.

| have really had a biter experience ofthis
President’'s Rulein Manipur Thatiswhy|amnot
supporting the President's Rule Butbecauseif
the circumstancesthat have now been created.
ithastobeextended sinceithas beenimposed,
ithasto be extended because ofthetime factor

Now ! will nottake muchtime | amrising
to support it with an understanding that the
Governmentwill try its bestto hold elections as
early as possible Whywas itnot held forthelast
fewmonths? | know under what circumstances
the eiection could be held inthose four States

Why was it not held? That is what | am
making a charge againstthe Government Now
Isupport twiththe understandingthatthe Home
Minister should notcome again inthis House
with another proposai for extension of the
President s Ruleinthose four states

The d:fference between the President's
Ruleandthe popular Ministry in the State is that
peoplefeelvery muchdissatisfied whenthereis
President s Ruleinthe State becausethey not
getungany chance forinvolvernent inthe devel
opment programmesinthe State. andthat swhy
the people suffer. thatis afact Andthe bureau-
cratic approach towards the people while
President's Rule s there in any State. 1s very
muchdissatisfactory So |amnotinfarvorur of
imposition ofthe President s Ruleinany State

| have cited circumstances underwhichthe
President's Rulewas imposed inU P and other
States Otherwise, ifthe situation of sixth De-
cemberwas notthere, | thinkthe President's
Ruleshouldnothavebeenimposed inthosefour
States because only onthat account thatthey
were ruied by other non— Congress parties

We are proud of our nation, our country
becauseofupholdingdemocracy, upholdingthe
pnncipleofdemocracy inthe country |am proud
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of India being anideal country, anideal nation for
upholding the principle of democracy in the
world

While participating inthe discussion on
this Resolution. Iwould iketo mentionthat lam
against any proposal for the impaosition of
President's Rule inMinaret; that s quite clear
Some hon Members have proposed it inthe
Atext that there had been communal riots or
somedisturbances inthat State Butitcannotbe
thereason becausethere had been bomb blast
in Bombay and the President's rule was not
imposedthere and in some other places also,
the President s ruie was not imposed there,
aithough there had beer some disturbance
Onlythe President's Rule was imposedinthose
four States because cfuphoiding seculansm
Thatwas my consideration ! may differ from
you igonotmind butthatwasthe consideration
that! made

I wouid hike to request the hon Home
Ministerto arrangeto raise ex—gratiaamount by
the hon PrimeMinister astherelief forthose
who are affected by thoseriots

MR CHAIRMAN Weare notonManipur
atall

SHRI YAIMA SINGH YUMNAN - With
thesewords, | conclude my speech

{ Translation)

SHRIS M LALJAN BASHA (Guntur)
Mr Chairman, Sir, | opposethe motion moved
bythe Governmentforextendingthe Prdisdants s
ruleinthefour sates Thisarouses doubt regard-
ingthe Intention ofthe Government because
besides these four states Maharashtra and
Gujaratalsowitnessed communalnts. Hadthe
President’s rule been imposed in these two
states toothenwe would havenot doubtedthe
intention ofthe Government. However, nothing
ofthis sortwas done. Therefore, doubtingthe
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intention ofthe Government is quite justified
From allthis it became clear that the Govern-
mentis accustomedto misusingthe provisions
of the article 356 of the constitution. Totally
diferent procedureis being followed by the Con-
gress Government regarding extending the
President's rule inthese four states in contrast
tothe procedure followed by the National Front
Government

Mr Chairman Sir opposethis motionand
demandthat elections should be held immedi-
ately inthese four States where democratically
elected Governments are notin office and mus-
uses ofthe Article 352 ofthe Constitution should
bestopped immediately Withthese words |
conclude myspeech

{Engiish)

SHRIBUTASINGH (Jalore) Whenisthe
Homed Minister sreplvtcthe debate Si:7

MR CHAIRMAN We wili see. | go not
KNOW

SHRIBUTASINGH Letussayat7 O'clock

MR CHAIRMAN |supposeso Icannot
assure you

[ Transiation]

DR LAXMINARAYAN FANDEYA
{Mandsaur) Mr Chairman, Sir while opposing
themotion for extending the President srule in
these four States | would liketc submit thathad
the hon Minister carefully gone through the
judgment ofthe Madhya Pradesh High court. he
would not have come here for extending
President'sruleatlastin Madhya Pradesnand
HimachalPradesh This motion has been moved
because neitherthe hon Minister nor the Gov-
ernment has gotthe moral courage

Mr Chairman. Sir, therewere no apparent
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ostensible reasons when the Governments of
: thesefour states weredismissed and even now
there is no any valid reasons for extending the
President's rulein these States. The Madhya
Pradesh High Court has categorically stated
that no such conditions prevail there and the
Central Government has failed to substantiate
thereasonsinthisregardtoo. itis quite unfortu-
natethatdespite all this the President’s rulewas
imposed inthe State. There are no suchcircum-
stances in the State as may force the Govern-
menttaimpose orto extendthe President's rule
there. Thehon. Ministerof Home Affairs has not
stated any reason forimposingthe President's
ruleand nor has given anyreasons forextending
thesame. Situation is justnormalthereand law
and order situation is also normal. though the
State Administration is functioning smoothly
there yetnobody s listeing tothe Govemor ofthe
State. Officers are funtioing in an arbitratry
mannerand the State Administration is clearly
handicapped. InBastar pooraredying. lamnot
surewhether you have cometo knowornotthat
in Bastar 3 persona have died since the
President's rule was imposed. Havever, the
deaths have been officially confirmed. While
making a submission | would liketo quote para
24 ofthe judgement delivered by the Madhya
Pradesh High court. Itis as follows-

[Engksh)
“The Union of India has not been ableto
support on any material produced before
us, theimposition of the President's rule
only in the States ruled by the Bharatiya
Janta Party.”

[ Transiation]

It has been clearly stated. Further it has
been stated.

[Engish)

*Therewas no occasion t~ raicaanyinfor-

MAY 12,1993

of U.P., M.P., Himachal 524
Pradesh and Rajasthan

mation offailure of constitutional machinery
under article 356 of the Constitution, be-
causetherewas noCentral directives, which
weredisobeyed or disrespected by the State
of Madhya Pradesh. In the resorts of the
Governor, there is no such speceiification of
alleged dees ormisdeds ofa State Govern-
mentin meetingthe lawand order situation
inthe State.”

[Translation]

TheMadhya Pradesh High court delivered
thejudgmentinthelight ofthe matenal evidence
produced beforeit. The counsel ofthe Govern-
mentwas present inthe Courtand only after
hearingthe Counsel's argumentthe High Court
deliveredthejudgment. Iwouldliketoquotefrom
it.

[Engiish)

“The Governorin his letter has mentioned
acts of commission onthe part ofthe State;
but has failed to specefy them. Reference
has also been made by the him to the
dilemma ofthe Chief minister duetotheban
onRSSimposedunderthe provisions of
Unhwaful Activities (Prevention) Act 1967,
The Governor has nowhere mentionedthat
theGovernment at any point oftime, had
actually failed to implement the ban on.
RSS.". (Interruptions)

[Translation)

Iwould liketo submitthatinstead of seeking
extensionofthe President’s rule inthe atatethe
Legislative Assembly shroud have been re-
stored. Thenwrit repetition pending inthe Su-
preme CortFaisntg the High Court’s judgment
could have beenwithdrawn. Had the Govern-
ment gotfull faith inthe judiciary thenthe Judge-
ment of the High Court should have been
honoured | am sofryto saythat the Government
is nothonouring thejudgment. The hon. High
courtin para 32 has stated that;
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“The Presidential proclamation, therefore
forthereasons given by us above deserves
to be quashedbeing an invaid exercise of
" power under articles 356 ofthe constitu-
tian.” .

I thick the High /Court has directed the
Governmentto decidethinthe period of 14 day
whetheritis goingtorestoretothe Legesiative
Assembly oritis going to file an appeal against

‘thedecision ofthe high Court. lwould still liketo
urgethatthe Legislative Assembly should be
restered; thereis no needto extend President's
Ruleinthe State.

Infact, thereis no Government, as such,
Peaple have beendying duetostarvation. There
isaacute shortage of drinkingwaterinthe State,
specially inabout 36 districts whichareinavery
bad shape duetothe consistant drinking water
cnsis prevailingthere Theelected Government
has been dismissed and the State Legislative
Assemblyhas alsobeendissolved Theseshould
berestored sothatthe elected Governmentis
formed there and efficient and effusive adminis-
trative functioning may taken place. The hon.
Minister of Home Affairs cannot claim thatthe
Central Government did not get a chance to
placed its caseintheCourt. TheCentral Gov-
ernment had got an opportunity tothis effectin
this High Courtbut it failedtodo so. | feetthatthe
decision take to dissolve the State Legislative
Assembly was notjustified. May bethe Gover-
nor had stated thatthereis a little deterioration
inthe law and order situation; but it was not so
inHimachal Pradesh. Eventhe Rajasthan Gov-
ernment was dismissed. The Central Govern-
ment should clarify the reason for dissaolving
Rajasthan Legislative Assembly. it should also
withdraw its appeal made in the Supreme Court
againstthe Judgment of the High Court; and
restore the elected Government in the
State.

President's Rule should notbe extendedin
any casein Madhya Pradesh, and an elected
Govermnment should beformedinthe State. With

this demand, | strongly opposethe proposal for
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the extension of President’'s Rule. The High
Courtinmisregar__d has strongly condemnedthe
Central Government fqr taking wrong action.

19.00 hrs,

The Central Governmentis againgoingto
takewrong step, itshouldnotdo so. Represen-
tatives elected by the people should be givenan
opportunitytoruntheadministration. Withthese
words | opposethe motion.

(Engiish]

MR. CHAIRMAN  We had extended the
time upto seven o'clock. Ithink now | will cali
upon the Home Ministerto speak and we will
extendthetime by halfan hour.

[ Transiation)
DR. LAXMINARAYAN PANDEYA: Mr.

Chairman, Sir, itis suchanimportantmatteras
itwould be better if every Member gets a little

-chanceto speak Itis a matter related to the

extension of President's Rule in four
States. (Interruptions)

[Engfsh)

MR. CHAIRMAN: Your Party has already
taken alongtime. Allright,

I will give you one or two minutes. Kindly
cooperatewith the Chair.

(Interruptions)

MR. CHAIRMAN: | have called ShriFatmi.
Lethim Finnish his speech. Thenweshallsee.

PROF. RASASINGH RAWAT (Ajmer).
Please extentthetime. (Interruptions)

MR. CHAIRMAN: You are unnecessarily
wastingthetime

(Interrupbions)
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MR. CHAIRMAN: Please allow him to
speak. | have given him only twominutes. Ithink
youarewasting your owntime, Do notinterrupt.
Nocommentary please.

[ Translation]

SHRI MOHMAD. ALI ASHRAF FATMI-

{Darbhanga): Mr. Chairman, Sir, | am very
thankful to you for giving me an opportunity to
speak. lwouldtakeonly 2-3 minutesto express
may views so thatthe other hon. Members who
want to expresstheirviews inthisregard may
alsogetanopportunity toda so.

| am against the proposal of extending
President's Rule. Really, when the incident of
6th Decembertook place, the country looked
towards the Central Governmentwith a hope.
Hadthe Governmenttaken atemely actionat
thattime, the unfortunate indent thattook place
in Uttar Pradesh could have been averted, had
the Government applied Article 356 beforethe
6th December incident , not only the lives of
thousands of people would have been saved, but
the demolition of Babri Mashjid would also have
beenprevented |thatcase, itwasthe pfopere
use of Articie 356

Whenever the Article 356 has been in-
vokedthe hon. Members may gothoroughthe
entire record it has invariable been insvoked
againstan opposttion ruled state ifwetake into
account the prevailing situation all over the
country after the incident of 6th December, we
would find that maximum number of nots took
placeinGujarat. We gotan opportunity to visit
various places all over the country, and | do not
think that the situation in any ofthe States was
as had as that in Bombay and /Surat since
independence Afterall, whatwasthereasons
that article 356 was notinvalid in case of these
states, why twas invalid only againstthese four
sates | think that twas only to savetheimage
ofhe Government after facing a severe defeaton
account of the Demolihion of the Babri mas;jid ,
that s whythe President’s Rule was imposedin
thefourstates The Government hadalsowarmed
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to banthe Organisations likeRSS, Bajrang dal
etc. However, | claim herethat RSS and Barjrang
Dal have been as much active all over the
country as they were earlier, | feel thatitis an
evidence of Government's failure that it did not
succeeded in restarting their activities even
afterthe imposition of Article 356.

Today, aparallel Governmentis runningin
Maharashtraparticularly inBombay, | had pointed
out afewdays back alsothat people of a particu-
lar community were being harassed. The hon
Members would not find such an example of
blatant harassment anywhere elseinthe coun-
try. Itis abarefactthatwomenand children are
beingtorturedin the police stations. The Govern-
ment, at presentis not paymg.any attentiontoit
Their own party is in power there, the hon
Minister of Home Minister belongtothe same
place, how can he speak anything about the
situation prevailing there, Ifthe Government
takes action against the culprit, nobody would
have any objection However thereisanex-
amplethroughoutthe country the way people are
beingterrified in Maharashtra

Sofar asthedevelopment s concerned,
whattotalk ofthe four states, t has been almost
nilalloverthe country Thereasons beingthat
the Centers is unableto provide financial assis-
tancetothe States

Inmy opinion, the Congress party intends
totaketimetoimprove its ownimage inthese
states. In view of Government utter failure s
tackling the situation with regard to the 6th
December incident, it is reluctant to face the
elections. Itis afraid that sincethe image of BJP
as well as the Congress party have already
spoiled andthe National Fornt and left Parities
may formthe Government inthe four States
That s why the Government s reluctantto face
elections

lopposethe motion of extending President's
Ruleinthese states and demand elections so
that national Front and leftists may form their
Governmentthere.
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[English]

THE MINISTER OF HOME AFFAIRS
(SHRI S.B. CHAVAN): Mr. Chairman, Sir, |
must express my gratitutele tothe hon. Mem-
bers who had the patienceto participate in this
debate..(Interruptions)

MR.CHAIRMAN: Itwas agreedto by your
Party.

SHRI S.B. CHAVAN; Sir_, in spite of a
marathon discussion thatwe had onimpeach-
ment motion, the debate could provide many
hon Members to express their vew about the
extension of President's Rulein the four States

Sir.intheinitial stage itself, | would like to
express may inability to say anything on the
imposition of President's Rule Someofthe hon.
Members were pleased to state aboutthejudge-
ment of JabalprHigh Court. Some hon Mem-
bers read out the judgement But since the
matteris sub-Judice, ifthe hon Members donot
followtherules, atleast|wilhavetodothesame,
I cannot possibly refer to the judgment ofthe
JabalprHigh Court Andthatiswhy itwill notbe
possiblefor notrefertothat, (Interruptions)

[ Translation)

DR. LAXMINARAYAN PANDE YA, Ifit
has been published inthe nespapers, whatis
thenthe problem referingtoit.

[Enghsh)

SHRIS B CHANVAN  Itis forthe Chairto
decide Iwould notsay anything. The maters
which are subjudice arenormally notreferred
tointhe House andthatiswhy | amtakingthis
abundant prceaution nottosay onthisissue

Myhon friend, ShriChandra Jeet Yadav,
lamhappythathehas come, hassaidwecan
understand and promulgation ofthe President's
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RuleinUttar Pradesh. But, inthe initial stageitsel.
the seems to have some kind of a doubt in his
mindwhether the President's Ruleimposed in
the other three States is justified or not. Sir, |
wouid implose of himto kindly understand the
implication ofthe statement that he has made.
Does hewantto suggest that the Governments
ruled by BJP in the other three States were
actuated by different kund of motivationsthanthe
Uttar Pradesh Government Actually, everyone
knowthatthesefour States were run on exactly
the sameideclogy whichwas given tothem by
the central organisation. How far itis applicable
inthe case of Utter Pradesh and how. differemt
itis goingto beinthe case of otherthree States,
wewill be mistaken by having a different kind of
assessment ? Atleast, | have nod doubt in my
mind that they were actuated by the same
obetuive Thatis why, the hon. Member. Shri
Mukertetookthe objection. He said that we could
have appreciated if the Governmen of India
would have acted under Asticle 36% beforethe
demolion of Ramjanmabhoomi BabriMasijid. |
can quitre appreciate his point of view

DR. G.L. KANAUJIA (Kheri) Sir,lamona
apointoforder. He cannottake the nameofhe
BabriMasjid as itis is disputed structure,

SURI S.B. CHAVAN: | would have quite
appreciated his pointof view (Interruptions)

MR CHAIRMAN:. There 1s no point of
order.

(Interrupbons)

[ Translation)

SHRI PHOOL CHAND VERMA
{Sharjapur). Sir, the Babri Masjid dispute is
sub-judice The issue of Madhya Pradeshis
alsosub-judice , whenhessueof M.P. beinga
sub-judice matter cannot be mentioned here,
then howthe BabriMahid 155« can be men-
tioned here. itis alsosub-udice. (Interruptions)
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SHRIGUMAN MAL LODHA (Pali): Sir, the
President has madeareferencetothe Supreme
Courtfordeciding whether Ram Mandirwasin
existence at the disputed site or not and this
matter is Sub judice. The hon. Home Minister
knows itvery well. He should refrain from malking
any assertionthatitis Babri Msjid

SHRIS.B. CHAVAN: lamsorry, | need not
remin you that you had beenthe ChiefJustice of
the High Courtand thatis why | need nottell you

" boecasue youaremoreleamed personand you
can teach me as to how the rules are to be
followed. So, | donotwish to go intothis kind of
acontroversyatall.

Solongas the communal virus is therein
the soceity anditis lying low, my only request
toyouis notto be under some kind ofamisgigving
thatthis virus has been totally curbed. Itis very
much there. Some of the hon. Membrs have
even gonetothe exrtent of comapringthosewho
have destroyedthe dispoted structuewith our
martyrs saying that' thereis the martyrwho has
donethatjob’. They aretryingto comparethis act
oftheirs with the martyrs of the country. Bhagat
Singhis also being compared withtthe people
who have participated in thedstSuction ofthe
disputed structure. Sir, | donotwantto gointothat
aspectofth question. Again, the kind of state-
mentswhich are being made-ShriKayan Singh,
thethen hon ChiefMinister of Uttar Pradeshis
being paraded as amanwhohasacheived some
kind of a tramandius hob clearly hob-clarly
indicates the feeling that they have in their
mind. (interruptions)

MR. CHARIMAN: No interruption. | hve
interrupted. | heard allthe hon. Members with
rapt attention. | never ojectd

So, |donotthinkwe can be under awrong
impressionthatthe kind of a feeling die down. |
would merely requestallthe hon. Memberswho,
infact, areinterested inthewelfare ofthe country
atlarge, that by all means haveanational debate
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onwhat exactly is the connectiona of seculari.
Certainly | have no obeéction tothat. But, atthe
sametime, pleasetell uswhether you believeor
you do nottry to mix up plitices and relgion? In
your manfesto it has been mentioned thatthis
was the mandate given to you. Very good. If
madateori aregligiousissueis given, whether
it is according to the /Representation of the
People Actor notis the matterwhichthe hon.
Members should apply their mindto At east|
have nodoubtthatthose who seekthevotesin
the nameof religion, not only election petition
should beflied againstthem but the Government
is seruoulsy considering as to before elections
are held, whetherthis kind ofa partywho, infact,
are trying to seek the vortes in the name of
refigion. (Intermyptions)

SHRI V. DHANANJAYA KUMAR:
{Mangalore). What about Keralawhere Fndayis
declared as a holiday?

SHRI S.B. CHAVAN: Sir, a point was
aboiutthe Sarkaria Commission. Article 356
and Sarkana Commissionwas oneofthe (Inter-
ruptions) |amnotyeiding Please sitdown. Sir,
a point was raised about the Saekaria
Commission. (Interruptions)

MR CHAIRMAN Please donotinterrupt
Nobody is allowed to interrupt

SHRIS.B. CHAVAN Sri. | quite seethe
point |am nottryingto comparetherepresen-
tative Government with the Presidential rule
Thereis no comparison between thetwo. Rep-
resentative government is always betterthan
the President's rule. Atleast | have nodountin

' mymind. Butwe haveto havea situationinmind

thatitis becauseofthese emergency proviisons

_ underthe Constttutionthat they have been kept

aside (Interruptions)

Translation)

SHRIRAJENDRAAGNIHOTRI(Jhansi)
Letthe people decide. .(Interruptions)
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SHRI'S.B. CHAVAN: | alsounderstandthe
messes as much as you understand. Youmay
speak loudlyas muchas youcan, but itdoes
notmeanthat you are speakingthetruth. Please
listen patiently.

(Engish]

Sir, besides the financial powers to be
delegatedtothe State Gvoernments emergency
powers and especially under articel 356 if cer-
tain provsions arethere, that is amatterwhich
istobedicussed inthe Sub-committee of the
SarkariaCommissionand | havenodoubt inmy
mindthatwith the counsell and with the advice
ofihehon. Chief Ministers, whoare represented
there, we willbe abletotake a decision which,
infact, will be intheinterest ofthe country. Article
356 cannot be totally gvien up is the opinion
which the Sarkaria Commission has also ex-
pressed. Buthe has modified the statementby
sayingthatnumber of otherthings neadtoibe
done. Thatis anissueinwhichwewill have to
go. Beforethat twill bedifficult formetosayas
tohowwe propose to gointo the matter.

| have beento allthe four States and in all
the four States, unfortunately, we find thatthere
isahugedeficit |canunderstandinthe case of
HimchalPradesh |had gonetoHimchalPradesh
and a pointwas made before methatinthecase
of Speical Category States, non-plangap should
have been considered in a very sympathetic
manner by the Ninth Finance Commission but
some howthe Ninth Finance Commissionwent
by whatwe callthe normative approach

Onthebasis of certain normstheir receipts
were calcuated and ponthe basis of certain other
norms the expenditurewas also calculated In
the cases of special category States what ap-
plies in the case of bigger States may not
necessarily hold good in the case of special
category States. So | haveadvisedthe public
representatives who cametosee meand also
the Advisor and the Governor thatthey haveto
put up their case before the Tenth Fiancee
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Commission in a befitting manner and bring
beforetheirnoticethat hisis a special category
Stateand bridging of this non-plan gapis beyond
their capacity and so some other normwill have
to be applied inthe case of Himachal Pradesh.
Atleast | have nodoubt aboutit.

SHRI GUMAN MAL LODHA : Sir, for
Rajasthan there is a surplus of Rs. 6 crores
which was told by the Minister(Interruptions)

SHRIS.B.CHAVAN: ifthatis so, | willbe
very happy.(Interruptions)

MR CHAIRMAN: Unless the Minister
yields you cannot speak You cannot go on
speaking likethis.. Youhavetorequest himto
yield fheyield, you canspeak. You cannotstand
up and goon speaking likethis. This is notthe
way.

(interruptions)

MR. CHAIRMAN: Please resume your
seat

(Interruptions)

SHRIS.B. CHAVAN: Sir, a pointwas made
ablautlateRajiv Gandhi's memory being com-
memoratedbuthe 73rd and 74th amendments
ofthe Constitution. SomeHon, Members said,
twas satually athing done before TheAllahabad
case was brought before me | thinkthere is
some kind of misunderstanding. Ifthe prowvision
inthe 73rd and 74th Constitutional amendment
saregoneinto there is a distinet difference bet
ween the position as itis obtaing in Allahabd
caseand as it has been incorporated inthe 73d
and 74thamendments

Apointwas madeaboutthe Advisory Com-
mittee It was not possible to constitute this
committee within sixmonths. Some ofthehon
Members wantedtoknowwhy |think twas day
before yesterday thatthe hon Speaker was
pleasedtosateinnotthe House tselfthat | have
written aletterto the Speaker. and the Chaiman
inthisregara
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DR. LAXMINARYAN PANDEYA: Aftersix
months?

SHRIS.B. CHAVAN: Are you notaware of
my letter(interruptions)

I havewrittentothe Speakerandalsotothe
Chairman and they are going to nominate the
Members of both the Houses andthese advisory
committees will be constituted and wherethe
legisiation is to be adopted by the President in
these areas, these advisory committees will be
ableto operateinthatareaand givetheir advice.

A point was made by Shri Khan from
Madhya Pradseshastowhat exactly is the relief
amountwhichhasbeengiven. Thisisfor Madhya
Pradesh. Therelieftothe families ofthosekilled
inriotswhose numberis 147isRs. 3, 19, 40, 000,
The amounttothoseinjured whose numberis
357isRs, 4, 96,000. Thereare 7, 009 cases of
thosewo are suffering damagedtothe property
andthereliefgivenis Rs. 2., 85, 132, 350. So this
is thekind of reliefwhich has been already been
given. Might be that there may be a fewcass
will cetainly look into those cases and seethat
proper reliefis given to these people according
. tothenorms annouced by the Prime Minister in
this House.

Apointwas also made about the poputation
of U.P. which happens to beabout 16 per cent of
- thetotal population and the figures ofthosewho
arebelowthe povertyline. | willonly requestthe
hon. Member instead of askingmeto gointothe
details himself may try to find out as to what
* exactly is the reasons and he himself will be
conviced as to what is the rate of growth of
populationinthatarea. andthe kind of reliefwork
inwhich are given, ultimately, (Interruptions)
Within six months, Sir, whatever may be the
figuresthat | give, they aretheresult ofthework
done by the previous government. | do notthink
thatimmediately after the President's Ruleis
applied(interruptions)
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ANHON. MEMBER: The sameargument
is given.

SHRIS.B. CHAVAN; Why? What is the
matter? | hope you understandwhat I say.

Aftertheyear ends, thereforwegetthe first
quarterly report with effect the efficiency ofthe
Govemment, | donotthinkthatthoseofficerand
the Govemoraftertaking the charge, withinthree
months they could have done anyting more; it
becomes the responsibility ofthe Governorand
his advisedto seetheater resources which have
been promised atthetime of actual plan discus-
sion -theactual plabn discussions clearty indi-
catedthatthe State Govemment did nothavethe
resources, they promised resourcemobilisation
of a particular order and invanably every State
Government is saying that ‘it is beyond our
capacity' One hon. Member has gone to the
extentof saying Sincewe are now. Memberhas
goneto the extent of saying since we are now
asking for the extension of President's Rule for
sixmonths, heistryingto penaliseme by saying
thatthe Govemment of India should hearits cost.
Ido notthinkthatthis is going to be possibie, but
whatever resources are available, they should
begiven. The hon. Member, | don'tremember,
Ithinkitwas Mr. Mohan Singh,madea pointthat
the liquor shops werenot auctioned. Theinfor-
mation that | got is that out of 63 districts, 60
districts held auction. So, the point is not correct
thatauctions have been given up and certain
lobbies are being benefited by this kind of a

Sir, another pointwas made. Eighth growth
centres havebeen givento Uttar Pradeshis also
oneofauctions hepoints whichwas made, might
belwan'tbeablauttogivethe exact number, but
even inrespect ofthese eighth growth centres,
Iwil requestthe hon. Members fromthat areas
to kindly give proper attention and seethat you
are ableto make full use of the growth centers,
which have been allotted, Out of 100 givento
different States. every Stale Government is
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tryingtotakefulladvantage ofthe growthcentres
grantedtothem. |am surethathon. Members
will also dotheir bestto seethattheywill be able
totake fulldvatgage of the growth centres.

Anhon. Memberwas pleased to statethat
Trusts have not been created. Sir, wehavebeen
ableto create a situation inwhichthe Truststhe
means, are beingfinalised now. Itis aquestion
of setting up the Trusteandregisteringandthem.
Thematteris alsoto bedecided bythe Supreme
Courtin the case of reference which as been
madeunderArticle 143.

A pointwas also made, Sir, thatin spite of
the President's Rule, why isitthatthe Govern-
mentcould not take the decision abouttaking
recoursetoArticle 138(2)and why Article 143
Ithinkthis point has been debated so manytime,

as | haveclarifiedthewholething before, Butl-

must saythattakingalithese litigations tothe
Supreme Court andwhilingawaythetimeinthat,
would have been a very dilatory process. In-
stead, a pointed reference was made to the
Supreme Courtthat thisis the pointon Which if
youweretotakethe decision, then everything
will get settled. Thatis why .at least i have no
doubtin my mindthat ourideas are quite clear
that Article 143 had toberesortedto becausewe
just wanted to have the clear verdict of the
Supreme Court

MR CHAIRMAN : One minute. | willtake
itthatthe House agreesthatthetime is extended
tillthe voting process is over

(Interruptions)

[ Translation)

SHRILAL K. ADVANI (Gandhi Nagar): |
rememberthatyou hadtriedto convince us that
Article 138 (2) should bethere as Article 133is
useless. Now you are giving the same argu-
ments to me also. (Interruptions)

SHRIS.B. CHAVAN: | agreewith youthat
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| had said it at that time because there was
Kalayan Singh Governmentin U.P. Whenwe
triedtomakethem agree, they refereedtodoso
and sowewere unable to take the recourse of
Article.138. Ifwe had applied this Articleonthe
advice ofthe Governor, it could havebecomean
issue of morality. So, wedid notdo so.

[Engish)

Sir, somehon. Members raisedthe point of
not gettling any reponse from the Governor.
Regarding this, | haveissued intructions that
when the publicrepresentatives sitetothem,
they should respond, they should meetmepeople
and they should look into the
grievances and seethattothe ex1ent possible
theytryto helpthem out. Then Chandra Jeetji
raisedthepointaboutthe creamy layer commit-
teeformed bythe Uttar Pradesh Government. |
will certainly look into this matter and if the
members ofthatcommittee areanti-Mandal as
has been mentioned by Chandra Jeet | will see
that those who understand the problem are
representedinthat Committee Then, aboutDr,
Ambodkar Central University, of course, | need
nottellMr. Chandra Jeet Yadavthatthereis no
prowvisions dunngthe curseoftheyear Butinthe
Supplimentary Demands we can ask for the
provisions. | do notthink this university is going
to languish because of lack of funds. Enough
funds will be provided to it and we will seethat
this universitytakes shapeas early as possible.

Sir, another point which was made was
aboutthearrears of sugarcane. (Interruptions)

[ Translation)

SHRIMOHAMMAD ALIASHRAF FATMI:
When you are going to invoke Article 356 in
Maharashtra andtoban Shiv Sana?

SHRI S.B. CHAVAN; We have heard you
patiently, now you must listen to us too. (Inter-
ruptions)
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[English]

MR. CHAIRMAN: TheHcmeMiqisterwilf
reply.

SHRIS.B. CHAVAN: Sir, a pointwas nade

aboutthe payment ofarrears. AlmostRs, 1,200 N

crores have been paidtothe agriculturists and
outofthis Rs, 1,200 crores, about R. 90 crores
are still left and Shri Kalp Nath Rai gave an
assurance on the floor ofthe Housethat every
effortwillbe madetoseethatthesearrears are
alsocleared by the and of his month. lamquite
sure, hewill look intothe matter.

Sir, Ihaveteiedtoclarfy mos ofthe points
whichthree hon., Members have raised. So, |
naw requestthe Houseto kindly approvethese
resolutions.

SHRIRAM NAIK (Bombay North);What
aboutmyamendment?

SHRIS.B. CHAVAN: About the amend-
ment | would liketo statethat the Constitution of
India contemplates sixmonths term to be given
provided itis not revoked earlier. Ifit is revoked
earlier, thenthree or four months can be given.
Butwhileasking for extension, the Constitution
ofIndia provides for sixmonth's extension only.
So, |would requestthehon. Membertokindly
withdraw his amendment; otherwise, | would
request the House to reject the
amendment.(interruptions)

[ Translation]

SHRIMOHMMAND ALIASHRAF FATMI:
When you are going to invoke Article 356 in
Maharashtra and when you are going to ban
Shiva Sena?

[Enghsh]

MR. CHAIRMAN: Maharashtra is notthere
ontheagendaatall. | supposethereis goingto
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be a discussiononthe Bombaybomb blasts. At
thattime, you can raisethis point.

(Interruptions)
(Translation)

SHRILALK ADVANI: Mr. Chairman, Sir,
during this debate many of colleagues have
discussed elaborately the misuse ofthe Article
356. The misuse of this article had been made
on anumber oftimes, butitis forthe#irsttime
thata High Courttoo had pronounced categori-
callythatthedismissal o?the'Madhya Pradesh
Governmentandthedissolution ofthe Legisla-
tive Assembly were entirely againstthe Consti-
tution This case has been referred tothe Su-
preme Court...(Interruptions).

Mr.Chairman, Sirladmitthatthere areso
many constitutional experts in India. They too
navegiventhe'ir comments onthedismissal of
the Government on the 15th December

[English)

This is an outrageous assaultonthe Con-
stitution

[Transiation})

This was stated particularly by thosewho
havecriticised the Ayodhya incident But!hold
that it was alameexcuse atthattime. Today |
hold thatthereis no such excuse as may call for
theextension of President's ruleinthesestates
for further sixmonths.

[Engiish)

While that was wrong, in this case, it Is
blatantly and patently partisan.

[ Transiation)

Barring his party motive, thehon. Minister
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of Home Affairs cannot point out any other
justification for not holding elections atpresent.
Out ofthese four states, the case of Madhya
Pradesh may be different as the Jabalpur High
Courtin Madhya Pradesh has statedthat fresh
elections should not be held there and the pre-
vious Assembly andthethen Governmentshould
berestoredthere Sothe Governmentcansay
thatthey cannot, hold the elections there. But
they can hold elections in other three States.
Justnow it was stated in your presencethatthe
elections can beheld there becausethe Govern-
ment itself stated thatthelawand order situation
was very goodthere. Eventhenthe Government
is not holding elections there Therefore, | hold
that

[English]

Thisis agross abuseofarticle 356, exten-
sion being given for six months only for partisan
consideration

[ Translation)

Iwould certainly liketo state that some-
times the people may forget but they cannot
forgetitsoearly. Iftheissue of RamMandirwas
proving detnimental for you at that time, the
Ramaswamy issue alsowill provedetnmental
foryou Therefore, ifthe Governmentthinks that
by extending the President’s rulefora perod of
another6 months, the situation of their party will
improve there, thenthey are grossly mistaken

Mr. Chairman, Sir, my colleagues do not
agreetothis resolutionand we opposeitandin
abidto demonstratethe protest we stagewalk
outofthe House

19.38 hrs.

(Thereafter ShrilLal K. Advaniand some
other hon. Members leftthe House)

[Enghish]

MR CHAIRMAN : | will nowtake up voting
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on each and every Resolution separately. | shall
first putthe amendment moved by Shri Ram
Naiktothe vote ofthe House.

SHRIRAMNAIK : Letme respondtothe
request. Imust respondfirst. Thenonlylcansay.

MR. CHAIRMAN : The hon. Minister re-
quested youtowithdraw youramendment. Are
youwithdrawing youramendment?

SHRIRAM NAIK: | mustsay something
and then | will tell you. | should be allowed to
respondto his request. Itis my right.

| have suggested that the period of six
months should be reduced tothreemonths only
because in Kerala and Tamil Nadu, some by
elections aretotake place afterthree months
So. within three months if elections can take
placein Keralawhere already communal atmo-
sphereisthereaccordingtothis Government's
decision, so, naturallywithin three months simi-
larelections can be heldin alithe four States. He
has saidthatthe minmum penod 1s six months.
No. it 1s not like that. The period can be six
months and lessthanthat Thepenodcanbesix
months and less thanthat Thatiswhy | have
suggestedthat inmyamendment_ linsistthathe
must acceptthe amendment and if he1s not
acceptingtheamendment, then, please putitto
the vote ofthe House.

MR. CHAIRMAN : 1 am puttingtothe vote
ofthe House.

[ Translation]

SHRIBHOGENDRA JHA (Madhubani)-
Mr. Chairman, Sir, |am ona point of order. My
point of order is that just now the Leader of
Opposition party —the Bharatiya Janata Party
has walked out ofthe House inthe presence of
allofus. Iwantto knowwhetherthehon Member
has violated the party whip by staying in the
House or not and whether he is staying here
againsttheantidefection law. It may pleasebe
clarified as towhy he has stayed inthe House.
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SHRIRAMNAIK : | had walked out of the
Houseand!havecomeinagain. Youdonotknow
what is meant by Whip. Youare a senior Mem-
ber. whipmeansthree—lines Whip. Ihavegone
out and then | have come inagain. Youarea
senior Member. If you do notknowthe meaning
ofthe Whip, then, you have unnecessarily wasted/
yourthreetermsinthe Lok Sabha..(Interruptions)

MR. CHAIRMAN : When his Party has
walked out, whether heshould attendand press
his amendment is between him and his Party.
Theousehas nothingtodowithit.

(Interruptions)

MR. CHAIRMAN : | shall now put the
amendmenttothe first Resolution moved by
ShriRam Naik tothe vote ofthe House.

Amendment No. |was put and negative.
MR.CHAIRMAN ' The Questionis:

"That this House approves the continu-
ancein forceofthe Proclamation, datedthe
6th December, 1992 in respect our Uttar
Pradesh, issued under article 356 ofthe
Constitution by the President, for a further
period of sixmonths with effect from the 6th
June, 1993."

. The motion was adopted.

MR CHAIRMAN : I shall now putthe
amendmenttothe second Resolution moved by
ShriRam Naik to the vote of the House.

Amendment No. was put and negative.

MR. CHAIRMAN : The question is:

‘Thatthis House approves the continuance
in force ofthe Proclamation, dated the 15th
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December, 1992 in respect of Madhya
Pradesh, issued under article 356 ofthe
Constitution bythe President, for a further
period of six months with effect fromthe
- 15thJune, 1993."

The motion was adopted.

MR. CHAIRMAN : | shall now put the
amendment tothe third Resolution moved by
ShriRam Naik to the vote ofthe House.

(Interruptions)

MR. CHAIRMAN : Areyou on appoint or
order?

[ Translation)

SHRIBHOGENDRAJHA : Mr. Chairman,
Sirlwould like to seek a clarification fromthe
hon. Minister of Home Affairs. Lasttime, thehon
Minister of Home Affairs has assured us that
election can be held in any single state like
Himachal Pradesh any other Stateand itis not
essentialto hold elections in all the four States
together. It may be possiblethat elections are
heldinone State. Secondly, would liketo know
the time by which the 12 members Advisory
Committee would be set up in all the States.
Whatis the position regarding thesetwo ques-
tions? '

SHRI S. B. CHAVAN : Elections Will be
heldin alithefour states togetherand notsepa- -
rately. Secondly, | have already clarified regard—

ing the Advisory Committees.
(Engiish]
MR CHAIRMAN : | shall now put the

amendmentto the third Resolution moved by
ShriRamNaiktothevote ofthe House

Amendment No. Iwas put and negative.
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MR. CHAIRMAN : The question is:

“That this House approves the continu-
anceinforceof the Proclamation, datedthe
15th December, 1992in respectof Himachal
Prades}l. issued under article 356 of the
Constitution by the President, for afurther

Pradeshand

"That this House approves the continu-
anceforce in of the Proclamation, dated the
15th December, 1992 in respect of
Rajasthan, issued underarticle 356 of the
Constitution by the President, forafurther
period of six months with effect from the
15thJune. 1993.”
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period of six months with effectfromthe 15
June, 1993." The Motion ws adopted
The motion was adopted. MR. CHAIRMAN : The House Stands ad-
joumedto meetagain tomorrow on Thursday,
MR. CHAIRMAN : | shall now put the 13theMay, 1993 at 1 100 hours.
amendmentmoved by ShriRam Naiktothe vote

ofthe House. 1944 hrs.

The Lok Sabha lhena@bumedm_f
Eleven of the Clock on Thursday. May 13,
1993/ Vaisakha 23, 1915 (Saka)

Amendment No. | was putandnegatived

- MR. CHAIRKAN : The questionis :
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